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COUNCIL OF STATE.
Monday, 21st March, 1927.

The Council met in the Council Chamber of the Council House at
Eleven of the Clock, the Honourable the President in the Chair.

MEMBER SWORN.
‘The Honourable Mr. Hubert Arthur Sams, C.I.E. (Nominated Official).

QUESTIONS AND ANSWERS.

Provision MaDE For DeBr REDEMPTION DURING THE YEaRs 1916-17
1o 1925-26.

176. Tue HoNourarLE Mr. KUMAR SANKAR ROY CHOUDHUKI:
Will the Government be pleased to state:

(a) the annual debt redemption provision of the Government of
India for the last ten years;

(b) how much of it has each year been applied for the redemption
of debt incurred in India, and how much for that incurred
in England;

{c) if the provision is a gradually increasing one, what is the reason
for this increase;

(d) whether they have got any statistics of the debt redemption .
provision of the United Kingdom? If so, whether the provi-
sion made in India is comparatively speaking greater or less
than that in the United Kingdom;

(e) how much of the debt in India is productive and how much
non-productive ;

{f) it the provision for debt redemption in India is gradually in-
creasing in amount, whether this policy has been adopted
Ly the Government of India at its own initiative or at the
direction of the Becretary of State for India or the British
Government ;

(g) is it in contemplation of the Government of India to pay off
the entire public debt of India incurred in England in
course of time? If so, in how many years; '

(h) did the External Capital Committee recommend that it is to the
interests of India not to prevent the inflow of external capital
into India;

(7)) what are the rates of interest paysble on the loans that are

bein% paid off and what are the rates for which fresh loans

are being raised in India, from time to time, during the

‘last 5 years; and '

( 611 ) A



612 COUNCIL OF STATE. [21sT Mar. 1927.

0 whsﬁ are the rates of interest for which loans are being raised
in India, from time to time, during the last 5 years, and
whether they compare favourably or unfavourably with the
rates prevailing before the War?

Tae HowourasLe Me. A. F. L. BRAYNE: (a), (b), (c¢) and (f).
‘atatement showing the provision made for debt redemption during the years
1916-17 to 1925-26 is placed on the table. The scheme of debt redemption,
which has been adopted by Government and published i their Resolution

of the 9th December 1924, is on the lines approved by the Secretary of
State.

(d) For statistics of the debt redemption provision of the United King-
dom, I would refer the Honourable Member to the published Finance
‘Accounts of that country. Taking the figures for the year 1925-26, the
provision made in India bears a smaller percentage to the total debt of

India than the corresponding provision in the United Kingdom bears to the
total debt of that country.

(e) I would invite the attention of the Honourable Member to the in-
formation contained in the statement printed in paragraph 20 of the Finance
Member’s budget speech.

(9) There is no such intention at present.

(k) I would refer the Honourable Member to the recommendation of
the External Capital Committee on the subject in paragraph 8 of their
Report, which is a published document.

(?) and (j). The rates of interest-of the various Government loans are
given in the Finance and Revenue Accounts.

Reduction or Avoidance of Debt.
(In thousands of rupees.)

1916-17.' 1817-18.| 1018-10. 1918-20.] 1020-21.| 1921-29. 1922-38.| 1923-24.| 1024-25.| 1025-26.

—

1. Balances of l"amlne 71,89 ' 87,77 | 56,85 e 64,26
Insurance Grant.

2. Blnllng Funds 1orl |
Rupee Logp, | !
8. British  War Loan| Penm| .. | 80,00] 60,00 50,00| 8000 4438 4847 | 4877
liability (). i i

4. Railway Sinking Fundnl as,sci 83,35 | 2420| 206,67 | 37,10 38,74 80,74 | 32,72 | 3432 | 36,41
(c). i

v

41,80 | 41,00| 78,00} 73,00 1,64,00 11,6400 73,61 | 88,31 | 97,91

i i

i I
5. Railway Annnities (¢) .| 96,11 ' 99,40 | 1,02,80 |1,08,32 | 1.08,7 | 1,18,76 | 1,17,80 ' 1,21,70 | 1,36,00 | 1,50,28
e. Excgl(m)re on (3), () 63,44 96,73 | 40,61 01| 80,24 | 08,00 |1,0915 90,86 | 75,65 | 70,58

I ! | (a) [()]
7. Other Apmpﬂntlom H P e 7,74 11,14,10

HETY) e o .e see e !
from Revenue. ; |

Total .,2,02.80 ' 4,80,04 | 2,71,78 | 3,55,80 | 3,54,57 L.G,a!a,u,u '-a,u,as 3,78,30 l.""'”

(a) Customs duty on oapi'al stores,
(3) Inclndes 19,80 on t of onst: duty on eapital atores.
()e At Ra, 10 to the £,




QUESTIONS AND ANSWERS. 818

DuaL ContronL oF ADEN BY THE UNITED KINGDOM AND THE
GovERNMENT oF INDIA,

177. Tae HonouraBLe MR. KUMAR SANKAR ROY CHOUDHURI:
Will the Government ke pleased to state the reasons for placing Aden
under the dual control of the - United Kingdom and the Government of
India? Why is the military control of Aden being taken away from the
Government of India, and the latter made liable for the cost of munoipal

oontrol ?

Tee HoxousasLk Sia JOHN THOMPSON: Dual control at Aden has
existed for many years, and the reason why His Majesty’s Government are
now undertaking a larger share of the responsibiiity is that in recent vears
iAden has assumed a far wider importance in Imperial communications than
that of a port of call on the way to India. The connection, however, of
the actual Settlement with India, commerecial, administrative and racial,
remains as close as ever, and for these reasons the Gowernment of India
will continue to bear the cost of Municipal control.

RaiLway Sration in NEw DEewLmi.

178. Tue HoxouraBLe Lara SUKHBIR SINHA: Will Government be
pleased to state: \

(a) what site has been selected for building the railway station in
New Delhi, ‘and by ‘what time the station will be opened ; and

(b) why the tramway system i not extended from Old Delhi to
New Delhi, and when it is proposed to be so extended?

Tre HoNourasLe Me. G. L. CORBETT: (a) A new station is at present
under construction by the North-Western Railway. near the Ajmere Gate
Bridge. It is hoped that it will be ready for opening about the beginning
of May next.

(b) No such proposal appears to have been received by Government, but

inquiries are being made.

Transrer oF THE PooNa District HEADQUARTERS TO SECUNDERABAD.

179. Tee HowouraBrE Sir HAROON JAFFER: Will Government
Please lay on the table a detailed statement showing how 14 per cent. on
the capital sum invested will be saved annually by the transfer of the Poona
district headquarters from Poona to Secunderabad, as mentioned by His
riE}xic:glleucy the Commander-in-Chief in his speech on the 14th February
a8t/

. His ExceLLency THE COMMANDER-IN-CHIEF : No, Sir, the smounts
involved are not large enough to justify laying detailed estimates on the
teble. There is an estimated initial expenditure of Re. 45,008 on improve-
ments in accommodation at Secunderabad, and the actual move is estimated
to .cost Rs. 18,825. Against these.there will be an annual saving of
'_Rs. 4,828 on the hire of accammodation at Poona, and another of Rs. 8,500
in a small reduction of establishment which the transfer has made possible.

These sums, I think, will show that my arithmetic was correct.
: A2
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SaLs of THE coLLEcTION OF Prcrunres IN THE PArasnis
Musgum. '

180. Tue HonoumasLe S HAROON JAFFER:’ Will Government
please say: ) .

' (¢) whether they have seen the announcement in the Times of
India of ~Fekruary, 26th, .that the famous oollection of
pictures in the ‘Parasnis Museum are up for sale, and that
negotiations have been opened with America for their purchase;
and

(b) with reference to the reply to my question given on February
15th 1927, whether Government have yet come to & decision
on the matter?

Tee Honourabre KEaN BamADUR S;12 MUHAMMAD HABIBULLAH
BSaHI1B BAHADUR: (@) Yes.
(b) No.
BeaM Wireress StarioN NEar PooNa.

181. T HonouraBre Sir HAROON JAFFER: Will Government
be pleased to state:
(a) when the new Beam Wireless Station, now under erection.near
Poona, will be in operation; and -
(b) what will be the charges per word for transmission of messages
by that means? .

Tae HoNourapre M. A. C. MOWATTERS: (a) It is expected that
-official tests will take place in May next and if these are satisfactory, the
service should be opened to the public in June . )

5 (b) The charges per word between India and the United Kingdom wilt
16—

Ordina . . . . . . . . . 13 annas.
Deferr . . . . . . . . . 6%
Daily Letter-Telegram . R . . . . . 3% ,, (minimum
charge for message
Rs. 4-6-0).
Press . ] . . . . . . . . 8till ander consi-
deration.

ExuiBitioN or INDIAN Goops AT THE Britise INpDusTRIES FaIR.

182 Toe HonNourabLE Smr HAROON JAFFER: Will Government
please state whether there was any official exhibit of Indian goods at the
British Industries Fair now being held at the White City, London?

Tae HoNouraBLe Mr. G. L. CORBETT: Yes, Sir, The Indian Trade
Commissioner participated in the Fair, and the Governments of Madras
and Bihar and Orissa also decided to do so.

Ixp1an REreeseNraTion oN THE Ewrize MarkeriNe Boawmp.
188. Tre HonourasLe S HAROON JAFFER: Will Government
be pleased to state: '

(a) whether India has any official represemtation on the newly-
formed Empire Marketing Bosrd‘_); and

(b) it 50, what are the functions of that Board in relation To India?



QUESTIONS AND ANSWERS. els

Tae HoNouraBLe Mr. G. L. CORBETT: (a) Yes. Mr. H. A, W
_Lindsay, Indian Trade Commissioner in London, represents India on the
Empire Marketing Board.

%;) The function of the Board is to advise His Majesty’s Government -
in the expenditure of the annual grant which is voted by Parliament to
encourage and promote the sale in the United Kingdom of the products

of all parts of the Empire, including India. .
Visit To INp1a oF AN OFriciaL oF THE ROCKEFELLER FoUNDATION,

184. Tae HonouraLe Sir HAROON JAFFER: Will Government
please state: N ‘

(a) whether any official representation has been made by the Rocke-
feller Foundation regarding the present visit of onme of the
members of the latter to study the conditions of medical
education and research in this country;

(b) whether any official assistance has been given by the Central or
Local Governments to this delegdte; and

(c) whether Government have received any definite offer from the
Foundation to give assistance in medical matters in India?

Tae HonourasLe KaaN Bamapur Sir MUHAMMAD HABIBULLAH
Samis Bamapur: (a) The visit was arranged for by the-Management of the
Rockefeller Foundation Trust on its own initiative and with the consent of

the Government of India.

(b) The delegate was given the free use of & reserved railway compart-
ment for the latter portion of his tour in India and Local Governments gave
him facilities to visit institutions in which he was interested.

(¢) No.

INp1aAN Roap AND TRANSPORT Dmvubpumﬂ' ABS300IATION.
185. THE Hovourasre Sz HAROON JAFFER: Wil Governmenb
please state:
(a) whether they have been officially informed of the recent forma-
tion of the ‘‘ Indian Road and Transport Development

Association "y

(b) whether it is Government’s intention to acknowledge this
Association as a representative body; and

"(¢) whether this Association will be given Government assistance ?

Tae HoNourasrLe Mr. G. L. CORBETT: (a) Yes.

(b) and (c). I can add nothing to what was said by the Honourable
the Commerce Member during the recent discussion in this Council on the
Resolution of the Honourable Mr. Mahmood Suhrawardy.

Prorosars ofF Siz LEeoNarp ROGERS FOR CONTROILING CHOLERA
IN THE PrreniM CENTRES..
188. The HownouraBre Sig HAROON JAFFER: Will Government
please state:

(@) whether they have seen the proposals of Sir L. Rogers regard-
' ing the oontrolling of cholera in the pilgrim centres of India;

b
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(b) whather they have officially received a scheme from him based
on those proposals; o

(o) whether it is their intention to move along the lines suggested;
and '

(d) whether the scheme will be tried as an experiment at the
forthcoming Kumbh at Hardwar in April?

Tae HoNourasLe KmaN Bamapve Sm MUHAMMAD HABIBULLAH
Sams Barapur: (a) Yes.

(b) No.

(c) and (d). As public health is a provincial transferred subject, it is
for Local Governments to decide what action, if any, is feasible.

REPRESENTATION OF MUHAMMADANS IN THRE ADMINISTRATIVE STAFF
DIRECTLY SUBORDINATE TO THE SUPKRINTENDENT OF EDUCATION,
DELHI AND AJMER-MERWARA, ETC.

187. Tee HoNourarLE Mr. MAHMOOD SUHRAWARDY: (a) Is it a
fact that the administrative staff directly subordinate to the Superintendent
of Education, Delhi and Ajmer-Merwara, is exclusively composed of non-
Muhammadan officers?

(b) Is it a fact—
(i) that 873 per cent. of the educational employees in the Delhi
Province are Hindus and 12'7 per cent. Muhammadans, and
(ii) that Muhammadan institutions in the Delhi Province receive
0 and 18 per cent., respectively, of the total non-recurring and
recurring educational grants?

(¢) Is it a fact that subsequent to the 2nd March, 1925, there have
been vacancies in the appointments of Secretary, Board of Education,
Delhi, Head Clerk, Board of Education, Delhi, Second Clerk, Board of
Education, Delhi, Second Clerk, Office of the Superintendent of Education,
Delhi, and two vacancies in the appointment of teacher, New Cantonment
School, Delhi, and that all these vacancies were filled by the appointment
of non-Muhammadans?

(d) Was due regard had in filling these vacancies to the assurances
corveyed by the Hopnourable the Home Member in his speech in this
Council on the 2nd March, 1925?

Tee HonouraBLe Kman BarapvR S'r MUHAMMAD HABIBULLAH
Samre Bapapur: (a) No.
.. (b) (i) No..
(ii) In 1025-28 only.
(c¢) Yes.
(d) Assurances given have mot been ignored.

Buivixation or MusLiMs rroM THE DrErar EpvucaTioN DEPARTMENT,

188. Tue HonouraBLe Mr. MAHMOOD BUHRAWARDY: (¢) Is it a
fact that a deputation of Muslim gentry of the city of Delhi waited upon
the Chief Commissioner of Delhi, with their grievanvces, regarding elimina-
tion of Muslims from the Delhi Educstion Department, snd requested
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him inter alia to appoint a Muhammadan to the second clerkship of the
office of the Superintendent of Education, Delhi?

(b) Is it a fact that this post was never advertised in any newspaper, -
and that, amongst the Muhammadan applicants, one was a B. A, (Honours),
-and another an experienced accounts clerk, both being residents of Delhi?

(c) Is it a fact that Lala Bhim Sen, the newly-appointed second clerk,
is still on probation? '

Tug HoNouraBLE KuaN Bamaour 81 MUHAMMAD HABIBULLAH
SaHIB BAHADUR: (a) Yes.

(b) A post of similar value had been advertised shortly before. The
same list of applicants was used for the selection. (Only three Muham-
amadans applied; one of whom was not suitable for the post and the others
were not recommended by their previous employers).

(c) Yes.

MvunayMapaN Districr INsprcToR or ScHooLs 18 THE DrLHI
PrOVINCE, ETC.

189. Tae HonouraBLE Mr. MAHMOOD SUHRAWARDY: (a) Has the
attention of Government been drawn to the resolution, passed by the All-
India Muhammadan Educational Conferenee held in December last in Delhi,
with regard to the appointment of a Muhammadan to the post of Distriet
Inspector of Schools in pursuance of the promise given by the Government
-of India on 8th March, 1926, in answer to Legislative Assembly question
No. 1108°?

(b) Is it a fact that the post of District Inspector of Schools is borne
-on the cadre of the Punjab Provincial Educational Service? Is it also a
fact that for a long time there has never been any Muhammadan District
Inspector of Schools in the Delhi Province ?

(c) Is it a fact that in 1915, according to the Chief Commissioner,
Delhi’s letter No. 8197-Education, dated 14th May, 1915, to the Educa-
tional authorities, the percentage of Muslim teachers in the Delhi Educa-
tion Department was 17 per cent? Is it also a fact that the Chief Com-
missioner, Delhi, was not satisfied with this proportion of Muhammadan
school musters and so asked the Educational authority to reduce this dis-
parity ?

(d) Is it a fact that in every annual report Muhammadan education is
described to have made progress? Has the percentage of Muhammadan
teachers in the Department been reduced from 17 per cent. to 12 per cent. ?

Tae HonouraBLe Kman Bamapur Stk MUHAMMAD HABIBULLAH
‘Samms Bamapur: (a) and (b). Yes.

(c) and (d). The low proportion of Muslim teachers is due to the iack
of qualified men.

J. V. CLaSSES TO BE ATTACHFD To THE ANaLo-Anasic CoLLrae,
DrLHL

190. Tre HonovraBLe Mr. MAHMOOD SUHRAWARDY: (s) Has the
attention of Government been drawn to the resolution of the All-India
Muslim Educational Conference held in Delhi in December last, re J. V.
“Classes to be attached to the Anglo-Arabic College, Delhi?
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(b) Will Government state the reasons for which sanction was not
accorded to the opening of this class?

Tee HonNouraBLE KuaN Basapur S MUHAMMAD HABIBULLAH
SaurB BAHADUR: (a) Yes.

(b) A training school for 8. V. and J. V. teachers has been provided
for in the 5 years’ programme.

Mvusuim REPRESENTATION ON THE BoaRrp or SEcoNDarRY EpucaTion
ror THE DELHI PROVINCE.

191. Tur HonourasLE M. MAHMOOD SUHRAWARDY: {(a) Is it &
fact that a Board of SBecondary Education for the Delhi Province under the
chairmanship of the Superintendent of Education was constituted during
the year 1926-27 for conducting the school leaving certificate examination,
which was formerly conducted by the Punjab University?

(b) Is it a fact that the Board comprises 20 members in part elected by
the Delhi University Court, Delhi University Academic Council, Head-
masters of the High Schools in the Delhi Province, Principals of Colleges,
and in part nominated by the Delhi Municipality and the Chief Commis-
sioner of Delhi to protect minorities ?

(c) Is it a fact that out of 20 members of the Board, there are omly
three Muhammadans none of whom are elected? '

(d) Will Government kindly state how many of the examiners appointed
by the Board for conducting the examinations, other than those in Persian
or Arabic, are Muhammadans, and in what subjects?

(e) Has the attention of Government been drawn to an article in the
Muslim Outlook, Lahore, dated the 4th February, 1927, headed
‘ Muslim Students Handicapped '’ in the ‘ Notes of the day ' column?
Is it a fact that the Board has decided to hold the examination in the month
of Ramzan?

() Is it a fact that there is no Muhammadan employed in the Board
and that all the clerks appointed for the work of the Board are Hindus?

Tae HoNouraBLE KraN Baripvr SiR MUHAMMAD HABIBULLAR
BanIB BaADUR: (a) and (b). Yes.

(c) Yes. The number stated is correct, but the Muhammadan member
from the Municipsl Comrhittee was elected and not nominated.

(d) No. Examiners are appointed solely on their academic qualifica-
tions.

(e) Yes. The examination has always been held in March by the Punjab:
University and the same is the case in the Punjab this year also.

() Yes. The permanent paid staff consists of a clerk and a peon both
of whom are Hindus, the Secretary being an honorary officer.

ArroINTMENT OF THE Districr INsrEcTOR OF Scmoors, DELHI, As
Ass18sTANT SUPERINTENDENT oF Envocatiow.

192. Tre Honourasre Mr. MAHMOOD SUHRAWARDY: {a) Is it &
fact that the deputaticn of the Muslim gentry of Delhi, which waited upon:
the Chief Commissioner of Delhi in September 1928, suggested that the
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Distriot Inspector of Schools, Delhi, should be made Assistant Buperin-
tendent of Education, and that the allowance of Rs. 75 given to the Head-
master of the Government High School for doing this work should be
utilised in some other way?

(b) Is it a fact that the number of sehools in the provinces of Ajmer
and Delhi under the same Superintendent is very nearly the same?

(c) Is it a fact that in Delhi there is a whole-time District Inspector
of Schools in the Provincial Educational Bervice and in addition a part
time Assistant Superintendent of Education, holding the permanent appoint-
ment of Headmaster of the local Government High School, in the same
Provincial Educational Service, and that in Ajmer there is a whole-time
Assistant Superintendent of Education without a District Inspector of
Schools? What are the areas of Delhi and'Ajmer, respectively?

Tae HonouraLe KuAN Bamapur Sr MUHAMMAD HABIBULLAH
Sauis Barapur: (a) So far as Government are aware no such suggestion
was made.

(b) Yes.

(¢) No. The Assistant Superintendent of-Education in Ajmer-Merwara
also has one Sub-Deputy Inspector under him and will have a second in the
coming year. The areas of the provinces of Delhi and Ajmer-Merwara are,
respectively, 5938 and 2,711 square miles.

NuMBER OF Post OFFICES HAVING TELEGRAPHIC CONNECTION IN THE
SuB-pIvisiox oF BEGusarar 1x THR Districr or MONGHYR.

193. Tee HonouraBLE Sxar MUHAMMAD ZUBAIR: (a) Will the
Government be pleased to state the number of Post Offices having tele-
graphic connections in- the Sub-division of Begusarai in the District of
Monghyr (Bihar and Orissa)?

(b) Is it a fact that the Post Office at Manjhaul is without a telegraphic
connection? If so, do the.Government propose to provide telegraphic
connection at the said Post Office?

THE HoNourABLE MR. A. C. McWATTERS: (a) Six.
(b) Yes. The question of providing a telegraph connection to the Posé
Office at Manjhaul is under consideration,

INCOME-TAX COLLECTED IN EACH OF THE LAST TWO YEARS FROM LIFE
OFricEs WORKING IN INDIA ON PROPITS PAID TO THEIR
PovLicy-HOLDRRS,

194. Tee HoNourasre S PHIROZE SETHNA: Will Government
be pleased to state what is the total amount of income-tax collected by
the Income-tax authorities in each of the last two years from Life Offices,
working in India, on profits paid by them to their policy-holders?

Tre HoNourasre Mr. A. F. L. BRAYNE: The Government have not
tho information for which the Honoursble Member asks. They will obtain
it and communicate it to him.

SussipiEs To NEWSPAPERS.

105. Tne HoNouraBLE Smam MUHAMMAD ZUBAIR: Do Government
subsidise any of the English or Vemaculat'newspapers in India? If so,



620 COUNCIL OF STATE. [2or Mar. 1927,

will the Government be pleased to state the names of such némpapor o
newspapers ?

Tae HonouraBLE Mr. H. G. HAIG: I'do not know whether the Hon-
ourable Member would regard the Fauji Akhbar, which is a Governmen$
publication, as coming within the scope of his question. Apart from this
the Government of India subsidise no English or Vernacular newspaper.

ComueNaL Riots.
1968. Tae HonourAsr: SEAE MUHAMMAD ZUBAIR: Will Govra-
ment be pleased to state:
(a) the number of communal riots in India;
(b) names of places where these riots took place;
(¢) causes which led to these riots;
(d) number of casuslties and persons injured in each;
(e) number of persons prosecuted and convicted, respectively; and

(f) number of ringleaders belonging to the different communities
arrested, prosecuted and convicted?

Tre HonourasLe MR. H. G. HAIG: (a) to (d). I would refer the
Honourable Member to the statement appended to the reply given by the
Honourable Mr. Crerar in this House on the 81st August 1926 to the ques-
tion of the Honourable Sir Phiroze Sethna. A statement is laid on the
table bringing the information up to date so far as such incidents have been
reported to the Government of India.

(¢) and (f). The Government of India have no information.
Statement,

Date. Place of occurrence, Casunlties, Cause of disturbance.

21st August 1926, | Andarsul, Taluka | Few persons injurod | Playing of music before a

Yeolr, Dist. Nasik, | slightly. mosque by a Hindu pro-

Bombay. cension.
‘27th August 1926, | Dolhi . .| 60 persovs injured, | The immediate cause was
one seriously. a quarrel between a Hindu

B'nk chaprassi and a
Muhammadan shopkeeper
who was instrumental in
bringing about the dis-

missal of the former.
Bth  September | Garden Reach, Cal-|18  injured, one | Playing of music before a
1926. cutta. seriously, mosque by a Hindu re-
ligious (Janmastami) pro-

cession.

8th September | Madhi, Pathardi [ 11 personms injured | Dispute in connection with
926, Mahal, Ahmednagar | slightly. a Hindu bullock proces-
Dist., Bombay. sion in celebration of the

annual “ Pola " festival,
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Date. Place of occurrence, Casualties. Cause of disturbance.

A

‘8tb—10th  Sep: | Dacca City, Bengal .| 8 killed, 72 iﬂjured . | Janmastami festival celebra-

tember 1926. tions.
Calcutta . . | None reported . . | Dasahra celebrations.

16th  October .

1926,

.| Howrah . .| 21 persons injured, Ditto.
one of whom died.

28rd  December | Delhi City .| B persons injured, one | Disturbance following mur-

1926. seriously  injured, | der of Swami Shradha-

who  subsequentl nand.
died. breq y

1721;27 February | Abdulpur in Bahadur- | 1 killed, 1 seriously | Immediate cause was a

ganj Town, Ghagzi-| injured, about 15| quarrel tetween s Mubam-
madan and & Hindu

ur Dist., U. P. slightly injured.
| Halwai over the prepara-
! tion of some food.

20th  February | Bombay City . . 1killed, number of | Alleged playing of music

1927, injured not reported.| before & mosque by a
Multani and Sikh religious
procession.

2nd March 1927, | Kulkati, Barisal Dist. | 14 killed, 7 injured .| Hindu religious procession
‘ pessing with music the

Kulkati mosque.

AProINTMENT OF Mge. Jusrick Worr A4S o Jupagk oF THE PATNa
Hicun Corvrr.

197. Tae HoNourasLe SHaE MUHAMMAD ZUBAIR: (@) Is 1% a
fact that the Judges of the Indian High Courts are appointed by His Majosty
the King in Council on the recommendations of the Government of India
and the Local Government concerned? g

(b) If the answer to (a) be in the affirmative, will the Government be
ﬁ:gse?d to state the principle, if any, on which these recommendations are

8

(c) Will the Government be pleased to state whether either the
'(.}ovemment.of India or the Bihar and Orissa Government had sny hand
é?)uf:‘? appointment of Mr. Justice Wort as a Judge of the Patna High

. Tue HonourasLe Me. H. G. HAIG: Permanent appointments to the
High Courts are made by His Majesty under section 101 of the Government
of India Act:,, and not in the manner suggested by the Honourable Member.
‘Whether His Majesty has in general or in any special case given opportuni-
ties to the Gox:em.ment of India or to Local Governments to make repre-
sentations to him in such matters is not a subject on which I can give the
Honoursble Member any information.
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SuBsIDIES 10 NEWSPAPERS.

. 198. TrE HowourasLe SetH GOVIND DAS: Will Government be
pleased to state whether there are any newspapers or journals subsidised
by Government in India and, if so, will they be pleased to lay on the table
a list of such newspapers and periodicals and mention the extent to which
they are subsidised? ‘

Tae HoNouraBLE MRr. H. G. HAIG: The Honourable Member is re-
ferred to the reply which I have just given to question No. 195 of the
Honourable Shah Muhammad Zubair. '

Rruree TENDER® FOR STORES.

199. Tae HownouraBLE SBETE GOVIND DAS: With reference to the
answer given in this House to a question by the Honourable Rai Bahadur
Lala Ram Saran Das on the 10th February, 1926, will Government be
pleased tc state what further action has been taken regarding the
question of inviting Rupee tenders in this country?

TrE HonouraBLE MR. A. C. MOWATTERS: The Government of India
have recently obtgined the consent of the Secretary of State to an amend-
ment of a rule laid down by the Secretary of State in Council prescribing
that the previous consent of that authority was required to any expendi-
ture on the purchase of imported stores otherwise than through the India
Store Department in London except in certain specified cases. The effect:
of this amendment is to confer on the Government of India full powers
in regard to central expenditure on imported stores other than military
stores, and the Departments of the Government concerned are now actively,
engaged on working out the precise arrangements required for the adoption
of a system of rupee purchase to the utmost possible extent. It is hoped
to introduce these arrangements in the near future. I may add that the
Local Governments of Governors’ provinces now possess full powers in regard
to expenditure on the purchase of imported stores, and that it is open to
them to adopt this system of rupee purchase wherever they may considee
this to be desirable.

‘"Repucrron 1N THE Prrerentr or Love Distaxcr Coar.

¢ 200. Tee HoNourasre Sgra GOVIND DAS: Will Government be
pleased to state what action has been taken regarding the Resolution
by the Honourable Rai Bshadur Lala Ram Saran Das adopted in this
House on 15th September, 1925, regarding decrease in the rate of rail-
way freicht on coal for long distances?

Tar HoNourasLe Mr. G. L. CORBETT: With effect from the 18th
March 1926, the freight on coal carried for distances exceeding 400 miles
was reduced substantially. I am sending the Honourable Member a state-
ment showing how the freight on coal was calculated before that date,
and how it is now calculated.

INDIANISATION oF THE STarr or THE HIGR COMMISSIONER FOR '
' Inpia v Loxvox.

201. Tre HonourABLE 8ern GOVIND DAS: Will Government be
pleased to state whether any Indians have been appointed on the staff of
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the High Commissioner for India in conformity with the Honourable
Sir Phiroze Sethna’s Resolution pasped_ in this House on 8th September,

1926°?

Tae HoNouraBLE Mr. G. L CORBETT: Since the 8th September
1925, when the Resolution was passed, there have been 9 vacancies in the
higher posts on the staff of the High Commissioner, including technical
posts in the Stores Department, and two new posts have been created.
Seven of these vacancies have been filled by Indians, 8 by promotion and
4 by direct appointment. The remaining 4 vacancies have been filled by,
promotion from the existing European staff. In addition, a temporary,
post of Publicity Officer has been created, and to this also an Indian has
been appointed. No new appointments of Europeans to higher posts have
been made. '

AcTioN TAKFN ON RESoLUTIONS PASSED BY THE COUNCIL OF STATE.

202. Tae HonouraBLE Serm GOVIND DAS: Will Government be
pleased to lay on the table a list of all Resolutions passed by this Council
and the action taken by Government thereon?

Tae HoNourasLe MR. 8. R. DAS: I lay on the table statements giving
the information asked for by the Honourable Member up to the end of
1926,

STATEMENT A.
‘Statement showing the references to the Debates of the Indirn Legislature in which the informa-
tion in regard to the action taken by Government on the Resolutions adopted by the Council
of State since its inception up to the end of 1925 is available.

Session of the Council of State, Reference to the Debates in which the information
‘ is available.

Delbi, 1921 . . . .| Pages 1603-1604 of the Legislative Assambly Debates of the
16th January, 1922, '

‘Simla, 1921 . . . . | Pages 2902-2005 of the Legislative Assembly Debates of the
8th March, 1922.

Delhi, 1922 . . . .| Pages 108-109 of the Legislative Assembly Debates of the
€th September, 1922,

Simla, 1022 , . . . |Page 993 of the Legislative Assembly Debutes of the 15th
January, 1928.

Delhi, 1928 . . . | Pages 4378-4879 of the Legislntive Assembly Debates of the
9th July 1023,
Simla, 1928 . . | No Resolution was adopted.
d4anr
Delhi, 1924 . | Pages 785-786 of the Council of State Debates of 4th June,
1924,
Simla, 1924 R . | Information in regard to nom-official Resolutions adopted

Delhi, 1925 . . lrtive Arsembly 1'ebates of the 21st Jrnuary, 1926,
Informntion in regard to official resolutions

during these sessions is given at p-ges 82-38 of the Legis-
. during
Simla, 1926 . . . .|) these sessions is given in Statements B ($)—(3is) following,
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STATEMENT B (i).

Statement showing official Resolutions adopted by the Council of State during Simla Session,

1924,
|

g Dateon | :

1 Bubject of Depsrtment, Action taken by
. i By whom. n‘x:’l:i:: i Resolution. concerned. | Government.

. 0 |
— ' ) }

1 | The Honourable | 4th June,  Removal of import | Commerce A notification No. 2288,
Mr.D.T.Chad-| 1924. | duty on mlphur. | “duted 9th June, 1924,
wick. ; under the Sea (ustoms

i | . Act,was issued exempt-
i ing sulpbur from import
' . duty.

2 | The Honourable | 16th and | Recommendations of Home .. Effect has been given ‘to.

‘Mr. J. Crerar. | 16th Sept,,| Lee Commission. parts (1) and (2) of the
Resolation.  Part

1924,

8)
of the Resolution ( is.
still under consideration.

STATEMENT B

(41).

Statement showing oficial Resolutions adopted by the Council of State during Delhi Session,

1926.
K By who Da)!&gn Subject of  [Departwent,  Action taken by
3 Yy wahom ;ov od Resolution. concerned. | Govérnment.
A . .
8 - —— - —
The Honourable | 17th Feb., | Appointment of & | Education,| The Honourable Saiyid
1 Bir Mghnnmu: 1926. member of the| Health Alay Nabi, a Member of
Habibullah. Council of State|and Lands,! the Council of State, was
to the Governi g nomincted by the Gov--
Body of Lady ernment of India in 1926
Hardinge Medical to serve on the Govern-
College. ing Body of the Lad
N Hardinge Medical Coi-
lege, Delhi, as a - repre--
sentative of that House.
2 i The Honourable | 28rd Mar., { Provincial contri- | Finance . | The opinion of the Couneil
Mr. A. C.| 1926, butions. of State was com-
vt McWatters. municated to the Local
' Governments.
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Statement showing official Resolutions adopted by the Council of State during Simla Session, .

1926,

g

By whom.

Date on
whbich
moved,

Subject of
Resolution.

Depa

concerned.

Action tuken by
Government.

The Honourable
Mr. D. T
Chadwick.

The Honourable
Mr, J. Crerar.

Do,

.

Do.

9th
September,
1925.

9th Sep-
tember,
1926.

11th and
12th Sep-
tember,
1426,

Bounty on steel
manufactured in
India.

Franchise for wo-
men.

Recommendations
of the majority
report of the Re-
forms
Committee.

Standing Com-
mittees to deal
with Bills relat|
to Hindu Law an
Muhammadan
Law,

Inquiry

Home

Do.

Do.

Commerce

The Tata Iron and Steel

Company, Limited, was
the only company that

: fulfilled the conditions

subject to which the
payment of bounties on
steel manufactured in
India was recommended.
This company was paid
Rs. 18} s on this
account during the six
months  endin, 8lst
March, 1926, and Rs, 414
lakhs during 1926-27,
that is the maximum
total of Rs. 60 lakhs
recommended by the
Council.

The Resolution was given
effect to—vide Govern-
ment of Indis, Home
Dopartment,  Notifica-
tions Nos. F.-29(—25—
8 and 9-I to F.-200—
26—8 and 0-X., dated
the 26th April, 1926,

The action taken on this
Resolution is indicated
in the answers to ques-
tions in the Council of
State, No. 91, dated the
81st August, 1926, and
No. 150, dated the 9th
March, 1927,

No action can be taken on
this Resolution until the
Legislative Assembly
adopts & similar Resolu-
tion of which notice has
been given by the Hon-
oursble 8ir Alexander
Muddiman.
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Statement showing Resolutions adopted by the Council of State during Delhi and Simls Sessions,

1928, N

J Date on™| . .

: : Subject of Department, Action taken b
E By whom. Wh’:} Resil)lution. cofrcerned. Government. y
g moved.

w

1 | The Honoursble | 10th Feby.,| Continuation of the | Commerce | A notification wase issued
Mr. D. T.; 1926. imposition of a on the 2(th February,
Chadwick. customs duty on 1926, declaring that

lac. ! sections 2 to 6 of the
: ! Indian Lac - Cess Act,
1821 (X1V of 1921) shall

continue in force until

the 31st December, 1981.

_2 | The Honourable Do, Ratification of the Industries | A copy of the Resolution

Mr. A, H. Ley. Draft Convention and has been forwarded to
of the Interna- Labour. | the Secretary General of
. tional Labour Con-, the League of Nations.
&reneo concerning,
orkmen’s com- :
sation for |
occupational i
diseases. i

'8 The Homourable | 16th Feby.. Royll Commission ! Education, | The correspondence, which

Mr. K. C: Roy. | 1926. on Agriculture. | Health passcd  between  the
i and Go:ernment of India and
i Lands. Provincial Governments
. i and between the Govern-
| ment of India and the
| Secretary of " State, was

; laid on the table.

: |
4’| The Honourable | 17th Feby., Leader of  the | Legislative| A statement was made b:
Mr. Phiroze C.| 1926. Indian Delegution{ & tht:“Honourable Lne;
: Sethna. to the Lesgue of Member in the Council
Nations. of State on 24th August,
1926, nide Debates of
that date.

5 | The Honourable | 28rd Feby., Grant of supple- | Commerce. (1) A notification No. 260-
‘Mr. . .| 1926, mentary assistance '}' (67), dated the 27th
Chadwick. totin-plate indus- " Febroary, 1928, under

try. the Indian Tariff Act,

was issued raising the
import duty on steel, tin-
plates und tinned sheets
including tin taggers,
from Rs. 60 per ton to
Rs. 85 por ton, and (2)a
notification No. 5, dated
27th  February, 1926,
under the Sea Customs
Act, was issued reducing
the import duty on tin
Block, from 15 per cent.
ad valorem to a specific
duty of Rs. 250 per ton,

e s 0 o gt
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Statement chowing Resolutions adopted by the Council of State during velhi and Simla Sessions,
‘ 1926—oonolds

l Serial No.

|

By whom,

.Date on
which
moved.

Sabject of
Resolution.

|

i

.Depsrtment
coneerned.

Action taken by’
Government.

The Honourable
Sir Haroon
Jaffer. 5

The Honourable
. Mr. G.
Khaparde.

The Honourable
Mr. A. C.
McWatters.

The Honoureble
Sir Muhammad
Habiballah,

10th Mar.
1926, and
23rd Aug.,
1926.

156th Mar.,
1926,

16th Mar.,,
19

.

28rd Mar.,
1926,

Banking legislation

Salaries of the two
members of the
Judicial  Com-
mittee of the
Privy Council wit!
Indian experience.

Reduction of the
exports of opium.

Emigration of
n  unskilled

labouters to ‘Bri-

tish Guiana.

Finance

Howe -

Finance

Education,
Health

The matter is still under
consideration.

A eopf' of the Debates on
the Resolution was com-
municated to the Secre-
tary of State, but in view
of the rejection by the
late Legislative Assembly
of a similar Resolution,
3;: ::l;ectivo action could

en. It is proj
to move the Re-olm
amin in the present
Assembly. ’

In o press communigué
issued by the Finance
Depirtment (C. R.) on
the 12th June, 1926, the
Governwent of India
announced their ‘decision
to extinguish exports of
oplum to the Far East
in 10 years. The first
10 per cent. reduction
in the quantity exported
will be made in 1927, and
nooph;:l;ﬂlfbeexported
from or
s e
scientific after December
81st, 1985.

The terms of the Resolution
have been com-
municated both to the
_Secretary of State for
Indin and the Govern-
wment of British Guinna.
The scheme approved
therein has been notified
but has not yet come into
operation, as the Govern-
ment of British Guiana
have not yet intimated
the date from which they
desige that tho emigra-
tion of labour for um-
skilled work to that
colony should commence.
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DiprerENTIAL TREATMENT ACCORDED To ANGLO-INDIAN aND Eurorkan
Exprovess 1n THE Statk Ralnways 1y rEsPECT oF Pay,

T " ALLowaxces, Leave, Erc. o

208. Tae HovouraBLE SBETE GOVIND DAS: Will Government be
pleased to state whether it 18 a fact that differential treatment is accorded
to Anglo-Indian and European employees in the State Railways in the
matter of pay, allowances, pass, leave, and holiday facilities? '

Tue HoNouraBLE MRr. G. L. CORBETT: No differential treatment is
sccorded to European and Anglo-Indian subordinate employees in the State-
worked Railways in respect of pay, pass and holiday facilities. The rates
of pay for particular classes of posts differ on different reilways, but the
rates are the same for all nationalities.

As regards leave, all employees of Btate-worked Raflways excluding those
who were taken over by the State along with the management of the East
Indian and Great Indian Peninsula Railways but including those appointed
to these two Railways subsequent to their being taken over for State
management, are governed by the Fundamental Leave Rules of Govern-
ment.

Employees of the East Indian Railway who were taken over by the
State continue under the East Indian Railway leave rules, which provided
for two sets of leave rules, one for Europeans and another for non-
Europeans. Similarly, in the case of the old Great Indian Peninsula Rail-
way employees, they are governed by two sets of rules, one for Europeans
and Anglo-Indians and the other for Indians. I would, however, explain
that the question of introducing a revised set of leave rules applicable to all
railway staff is: under consideration of Government. When these rules
are issued, employees of the East Indian and Great Indian Peninsula
Railways who were taken over by the State will be given the option to
eleot the new rules, provided certain conditions are fulfilled.

INCREASKE OF THt PERCENTAGE OF INDIANS HOLDING SUPERIOR
Posts 1N THE IxDIaN STORES DEPARTMENT.

. 204. Tae HonouraBre Sgra GOVIND DAS: Will Government be
pleased to state the number of superior posts in the Indian Stores Depart-
ment and the number of Indians and Europeans who hold such posts
and whether Government propose to increase the percentage of Indians
a8 more vacancies ocour? .

Tre HoNouraBLE MRr. A, .C. McWATTERS: There are at present 62
sanctioned gazetted appointments in the Indian Stores Department, of
which 53 have so far been filled, 20 by Europeans and 24 by Indians (in-
cluding two statutory Indians). The recruitment of the superior staff of
this Department will now be conducted with the advice of the Public
Service Commission and that body has been requested to keep in mind
the undertaking given by the Government of India to the Legislature that
Indians should be recruited for the superior posts in the Department when-
ever possible.

‘MerHoD or RecruirMENT To THE HIGHER Posts or THE PosTaln

' . DEPARTMENT.

205. Tae HoNouraBLe Spre GOVIND DAS: Will Government te
pleased to state the method of recruitment to the higher posts of the
Postal Department and whether any distinction is made between Indians
and Anglo-Indians in the required quslifications for entry? .. ‘
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Tae. HonourasLE Me. A. C. McWATTERS: Promotion to the grades
of Deputy Postmaster-General and Presidency Postmaster is made by,
the Government of India by seniority subject to the rejection of the
unfit. Promotion to the grades of Assistant Director-General and Post-
master General (including Deputy Director General) is made by the Gov-
ernment of India by selection, seniority being regurded only where other
qualifications are practicably equal. No disfinction is made between
Indians and Anglo-Indians.

In future, promotion to the posts of Deputy Postmaster-General, Asasist-
ant Director-General, Presidency Postmaster, Madras, and Postmaster,
Rangoon, will be made after consulting the Public Service Commission.

APPOINTMENT OF AN INDIAN a8 PosTMasTER GENERAL OF A
PRESIDENCY.

208. THE HoNouraBLE Serr GOVIND DAS: Will Government be
gleased to state whether any Indian has so far been appointed as the
ostmaster General of any Presidency?

Tee HonouraBrLE MR. A, <C. McWATTERS: The answer is in the
affirmative. ¢

MerHOD OF RECRUITMENT TO THY SUPERIOR POSTS IN THE
TELEGRAPH DEPARTMENT.

207. Tae HoNourasLe Segre GOVIND DAS: Will Government be
leased to state the method of recruitment to the superior posts in the
Telegraph Department and to lay on the table a list of Indians and
Angio-Indians in the higher services with their respective educational
Gualifications and services?

Tee HonouraBLe Mr. A. C. MCWATTERS: The method of recruit-
ment to the various gazetted posts in the Department is detailed in the
statement which I lay on the table. For a list of the gazetted officers I
veter the Honourable Member to the departmental publication (List of
officers of the Posts and Telegraphs) which is available in the Couneil
Library. The Government is not prepared to undertake the labour of
ccélectmg information regarding the educational qualifications of each
officer.

Method of recruitment to the ‘Gazetted posts in the Indian Telegraph Department.

-1. Traffc Branch.

Superior Traffic Branch—by promotion of selected men from the grades of Depnt
Ql‘lipeglnwndent and Telegraph M&sm. Direct appointment to this g;anch fromq:)dt’:
side is also permissible at any sumitable position in the scale.

Deputy Superintendents—by promation of selected Telegraph Masters.

2. Engineering and Wireless Branches.

Superior Officers.—Twenty-five " s : . ;

8 per cent. by recruitment in England; fifty per cent.
By recruitment of statutory natives of India recruited in Imiing md,twenyty-ﬁ-ve per
eent. by promotion of Upper Subordinates.

'_Bupligzi:;rfubordinatea (Engineering)—by recruitment from the rank of Engineering

Upper Subordinates (W:’nleu)-—b romotion from the lower grades. On sccount
of a shortage in the number of dyepzmnentdl oﬁﬁlh"pmnessingr suitable Wireless
axperience it has been neoemsary in the past, as & temparary measure, to recruit s
proportion of the men direat.

’ B 2



RESOLUTION RE CENSORSHIP AND CONTROL OVER CINEMATO-
GRAPHS AND OTHER PUBLIC - RESORTS OF AMUSEMENT.

TeE HonouraBLE MR. V. RAMADAS PANTULU ' (Madras: Nom-
Muhammadan): Sir, I beg to move the Resolution which stands in my
rame and which runs as follows:

*“ This Council recommends to the Governor General in Council te improve the system
of censorship and control over cinemas and other public resorts of amusement, and
te adopt adequate measures to prohibit the exhibition therein of films and other shows
which are calculated to corrupt the morals of the people.”

Sir, in moving this Resolution I wish to state at once very clearly that
my object is not to play the role of a Puritan. I am also not asking the
Government to conform to any standards of puritanism or to take such
steps as will satisfy the moral conscience of religious or spiritual critics.
of public amusements. 1 am fully aware of the fact that Government
can be allowed to interfere only in a very limited degree with the amuse-
ments of the people- This position, I should say, has been correctly laid
down by Sir Malcolm Hailey during the debate on the Resotution for the
ratification of the International Convention for the suppression of the
circulation of and.traffic in obscene publications. On that occasion Sir
Malcolm Hailey stated the position of the Government of India in one
sentence and I shall read that sentence.

“I hold that Government should show considerable caution in taking action
against publications or reproductions which may be described as falling generally into
the category of the improper or the indecorous. It is easy to make mistakes in that
direction. Standards of taste and propriety differ greatly and I think that Govern-
ment should not take the initiative in such matters unless publications are a very
definite offence to public morals.”

I quite agree that the position has been correctly stated, and what I seek
to agsk the Government to do is merely to give effect to this declared
policy-

The Cinema has become an instrument, a potent instrument, of not only
amusement but of instruction to the general public. It is exercising un-
doubtedly a very vast influence upon the minds of the young men and
young women, and generally on the people as a whole. ’Iﬁle, poten-
tialities of the cinema and similar public shows as factors in education are
well recognised, and while it is full of potentialities for good, if it is
properly used, it is equally full of potentialities for a great deal of harm
if it is improperly applied. = An expert and authoritative committee in
dealing with the uses of the cinema have summarised its uses in three
short sentences, and I make no apology for quoting them.

“(1) The cinematograph stimulates the imagination, encourages observation and
awakens a keen interest ir the subjects illustrated;

(3) Visual impression imparts instruction more easily, more vividly and more
durably than many oral lessons)

(3) The cinematograph enlarges the scope of experience.”
All this is true and perhaps even more, if by the exhibition of wholesome

and elevating pictures you can inculeate good taste and good morals and
impart useful knowledge. It goes without saying that if you resort to

( 630 )
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the exhibition of filthy and distressing pictures and thereby cultivate &
depraved taste and encourage habits which "lead to demoralisation, a
great deal of harm is done. Recently, my experience has been that the
cinema has been put to very improper and objectionable uses. I have
myself witnessed many performances when I had time to go to these places
of public amusement, and I found that lots of young men and young
women patronised the shows only when they were of n sensational charac-
ter, sensational in a most objectionable manner- In order to cater to
the tastes of the public who resort to these amusements the desire to
make the scenes more sensational and more objectionable is growing.
The acquisition of wealth is the chief aim of these exhibitors, and what-
ever pays them will be repeated very often. In this connection I would
draw the attention of the House to the fact that in the craze for showing
something which is very attractive even historic incidents and Puranic
stories are perverted. I had the misfortune to attend .a performance in
which the ‘‘Light of Asia’’ was exhibited- The ‘‘Light of Asia’’ is, as
you all know, the life of Lord Buddha, one of the most sacred stories in
Indian myvthology or history, whatever vou may please to call it. However,
I found to my great distress that the young wife of I.ord Buddha as soon
28 he became a sanyasi and went out, was wooed by some prince and then
the whole of the rest of the filthy story was largely filled with incidents
of love intrigue that Lord Buddha’s wife had with an unknown young
man. So far as T know, neither history nor mythology ever taught us
that Lord Buddha's wife was a woman of that characterr Wooing may
be a very admirable acquisibion or accomplishment of young ladies in other
countries, but in this codntry wooing is not considered an accomplishment.
Indians are absolutely dead against this systemm and such a thing as
wooing is unknown in this country. Therefore, the story while it is thrill-
ing and attracts large crowds is undoubtedly calculated to corrupt
public morals in this country. The films that come from America—there
are a large number of them exhibited all over the Empire and the world— .
contain very many scenes which are calculated to corrupt public morals..
One of the uses of the cinematographs is said to consist in enlarging the
-scope of experience. I must confess that the scope of my experience was
very largely enlarged in. some directions which I should have tried to
svoid. T can tell this House that I had no experience of burglary, or
clopement. After I saw certain cinema shows the scope of my experience
in the realm of crimes like the cleverest piece of burglary and the most
‘sensational piece of elopemen: has been enlarged, and if I were a little
weaker than I am I should certainly have been drawn to these things.
And I do not pretend that there are not very many men who are not weak-
er than myself. Therefore, there cannot be any doubt that the scenes
which are now exhibited to the public everv day are of a character calcu-
lated to corrupt their minds.

Now, Sir, there is a very great reason at this juncture why the Gov-
ernment of India and the people of this country should take some interest
in this matter- The encouragement of the cinematograph trade is en-
gaging o great deal of attention in England at present. Some of you, at
any rate, have read the reports of the debate in the House of Commons
-over the Cinematograph Bill. Tt is going through its second reading now-
"The President of the Board of Trade in moving the consideration of the
Bill at its second:reading ‘stage made & speech and even the prosais
TReuter has put a little sentiment into the report which was wired out
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to this country. I will qubte one sentence from the speech as reported
by Reuter. The President of the Board of Trade is reported to have said :

‘ Cinema was the most universal medium to-day through which national idess and
national atmosphere could be spread. Those were intangible things. They were surely
most important things in & civilised country and in a great Empire. The strongest
bonds of the Empire were those intangible bonds. Films were shown to-day to millions.

of people all through the Empire and they must unconsciously influence the idea and
outlook of the people.’ )

I quite agree, and if the British people could manufaecture films which.
will impart useful knowledge and inculcate good tastes and morals amongst
the millions of His Majesty's subjects in the British Empire, I dare say
they would be doing a very great service. I am not in this connection
looking at it from the economist’s point of view by pleading for the en-
couragement of the Indian film trade much as T wish to do it—I am now
on the question of morals. The danger of the British move would be
evident if in the race with the American competitors the British manu-
facturers turned out a large number of filthy films and sent them on to
India for exhibition in order to make money. The House of Commons, I
am glad to say, are not oblivious of this danger, and Sir Robert Horne is
reported to have said that he hoped that the Bill would help to get such
production of British films as to overwhelm the exhibition in the East of
films tending to lower the prestige of the Westerners. The implication is
that the present films sent out are not of such a nature as to enhance
the reputation of the Westerners. Therefore, 8ir Robert Horne sounded
a timely note of warning to the British manufacturers and asked them to-
overwhelm the exhibition of such objectionable features by the produec-
tion of good films in England. That is a very sensible suggestion. Mr.
Ramsay Macdonald is said to have actually moved for the rejection of
the Bill on the ground that it compelled the British traders to supply goods
irrespective of their comparative merits and demerits and the demands of
their customers. Ultimately the debate was adjourned. We are awaiting
with great interest the further stages of that Bill. Following on the heels-
of the attempt to legislate for the encouragement of the production of
British films by the Legislature in England, there are also activities
directed towards the same object on the part of business men in England.
Already a huge concern, an Empire wide organisation is floated, which is
celled the British Incorporated Pictures, Limited. The object is to pro-
duce vast quantities of film literature for exhibition in the East and other
parts of the British Empire. I have read the report of the activities of
that body and if the report is correct, there is room for apprehension of
objectionable films coming out unjess sufficient control is exercised by the -
Giovernments in England and Indis- It is however pleasing to know that
authors of the reputation of Arnold Bennett, and Conan Doyle are on
the syndicate of that body. I also find that the well-known producer
Gordan Craig, actors like Maurier and Thorndyke and artists ike Brang-
. wyn and Dulac, which are well-known names, are connected with this-
enterprise.  Therefore, if this syndicate is to send a large volume of
Mms to India, it is necessary that the Government of India and the people:
of this country should tell them what kind of films will be useful and
what kind of films ought not to be sent to India.  You must have some-
oontrol and voice in the matter. Therefore T am moving this Resolu-
tien-with a view to see that the present evils of the cinematograph and other
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public shows are minimised as far as possible and that the output of films

and other shows for exhibition in India is effectively controlled in some
way by the Government of India. I am quite aware of the existing
arrangements.  For the benefit of Honoursble Members who are not
sequainted with the legislation on the subject, I may say that it is em-
bodied in the Cinematograph Act, II of 1918, as amended by the Act of
1919. That Act sets up authorities for certification and also licensing
authorities in all the provinces. They have to certify that a film is fit
for exhibition and licensing authorities have powers of subseguently with-
drawing certification and seeing that objectionable filme are not put on

the screen. The operative section says:

 *“Any Local Government authorised in this behalf by the Governor General in’
Council may constitute as many authorities as it’ thinks fit for the purpose of examin-
ing and certifying films as suitable for public exhibition.

Latterly the Government of India huve also done a scrvice to this country
by ratifying the International Convention for the suppression of the eir-
culation of und traftic in objectionable films and by following it up hy the
enactment of legislation in the shape of Aet VII of 1925 for giving effect
to the terms of that Convention and making the dissemination of litera-
ture which is likely to corrupt the morals of young men below the age of
20 more severely punishable.  In spite of these safeguards I must say”
that the objoct bas not been achicved. If the certification is claimed to
be efficient, I must emphatically sav “No’’. I have seen some of the
films which have been passed by the censors and there is undoubtedly
very vast scope for improvement. 1 have therefore framed my Resolu-
tien guardedly seeking to ‘‘improve the system of censorship and control”.
I kmow that the system is intended to be effective and is well meant, but
nry eomplaint is that the ‘control exercised is so feeble and the work is
done 80 carelessly that a large mass of films which are really objection-
able are allowed to pass without censorship and are actually on the
boards.  Therefore, I must ask the Government of India to take more
stringent measures to see that filthy. literature and filthy shows are tabooed.
It is one of the primmry duties of the Government of India. ‘

1f I tell you the reason which actuated me to table this Resolution,
my object in bringing it forward will be clearer. The idea of tabling &
Resolution like this ocourred to me only after I listened to one of the most
rémarkable and eloquent addres®es 1 have heard in recent times from a
British lady, Mrs. Rolfe, who addressed the members of the Legislature
a few days ago in one of the committee rooms. She is s member of the
British delegation of the SBocial Hyvgicne League for the prevention of the
spread of venereal diseases in India. She in the course of a most re-
markable lccture pathetically said, ‘“What is the use of our coming to
India and preaching social hygiene and- trying to prevent the spread of
venerenl disenses when every day films are put on the screens here which
are calculated to lead astray thousands of young men and young women and
actually conduce to the spread of venereal dizeases.”” She pathetically
pleaded that Indians ought to do something in the matter and that
Indians should also ask Government to move in the matter.  That lecture
has made such a deep impression on my mind that I thought that T
should be failing in my duty if 1 did not draw the attention of t;he
Government to that deplorable state of affairs. If that appeal coming
from a British lady, who came here on the humane mission of social
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hygiene and the preventing of the spread of venereal diseases, is not to be
listened to by the Government of India® then I do not know whit other
voice the Government of India will listen to. Therefore, I must ask such
members of the Government, who have not teen able to be present at
that lecture, to get a report of the speech. It will do them a great
deal of good to read it. T therefore very earnestly hope that the Gov-
ernment of Iwdia instead of turning down this Resolution will consider
how they cdn improve the system of censorship.  If they say that the
system cannot be improved, then I must beg to differ from them. I be-
lieve there is great room for improvement and many people share that
opinion, and I hope you will have thé kindness to admit that the system
is capable of being improved. With these words I move the Resolution.

~ Tre Honouraste Mr. H. G. HAIG (Home Secretary): Sir, I think
that all the Members of this Council should be grateful to my Honourable
iriend for raising this question which is one of very considerable importance,
-and I trust that before 1 sit down I shall ke able to persuade him that
the Government of India, while they take a considerable interest in the
system of cinema censorship and do what they can to improve it, are by
no means convinced that it is perfect and are fully open to any suggestions
for improvement that may be offered. The problem of the cinema is
-one that is experienced in all countries. It is one from which India cannot
possibly hope to escape, and in India we are perhaps only at the beginning
‘of our difficulties. For though the cinema habit has undoubtedly made
remarkatle progress in recent years in this country, if we may judge from
the experience of other countries we may, I think, anticipate still more
remarkable extensions. I hope the House will bear with me if I try to
indicate some of the difficulties which must in any country, and pmic\:?;rly
in India, confront the censpr. They sarise really from thé essential
characteristics of the film. In the first place, there is the fact that the
film produces its effect without any recourse to words. The absence of
words leads inevitably to a heightening and exaggeration of the visible
effects. For an illustration of what I mean I need only refer to a device
with which possibly Honourable Members are more familiar than I am,
but I too have heard of it and occasionally witnessed it. It is known,
I think. as the close-up. In the close-up, all actions and emotions are
enormously exaggerated. 1f the heroine is moved to grief, we are privileged
to see each tear gather in her eye and drop. In the same way. if an
impression of vice or vulgarity is to be produced, that impression is enor-
mously exaggerated by the very essence of the film. In the second place,
Sir, the result of these simple and crude effects is that they make a very
powerful appeal to & wide and often uncducated audience, and impressions,
which. if addressed to better educated and more sophisticated audiences
through less vivid menns, might be less harmful produce among the
cinemn audiences somewhat unfortunate results. No one, for instance,
would advocate that a novel dealing with burglary should be suppressed
by the censor, but many people agree, I think, with mv Honourable friend
that it is not desirable that there should be exhibitions of burglary or
elopement or other undesirable practices on the cinema. They do un-
doubtedly in the cinema produce an atmosphere which works very directly
on the audiences which witness them. Another difficulty, Sir, is that a
verv different impression is often produced on persons at a different stage
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of education or of different social customs and surroundings. To the latter
point I shall come back a little later, but it is one which obviously creates
very speoial difficulties in India. All this, Sir, leads to conditions which
not only require the constant vigilance of the censor but render his task
peculiarly difficult. It is difficult enough to censor words but to cemsor
the impressions which are conveyed by sights is a matter of very extreme
difficulty and delicacy, and it ic seldom that two people will agree as to
what is or is not objectionable unless it is a very extreme case. My
Honourable friend the Mover mentioned the strong and almost monopolis-
tic pésition which the American trade has secured. Well, Sir, we owe no
doubt the development of cinematograph production almost entirely to
America and much admirable and valuatle work has been produced there,
but T suppose it is inevitable that in the competitive conditions of produe-
tion and as a result of the very wide popular audiences to whom the cinema
appeals, a considerable number of low-grade films are produced. I do mot
know verv much about the organisation of the trade, but 1 am told that
the organisation of distribution is such that the exhibitors, with the test
will in the world, cannot confine themselves to the best class of film.
T am *old that, with ever good film, they are practically forced, by the
arrangements of the trade, to accept a considerable number of films which
perhaps they would be verv gald not to accept, eheap films making a
cheap appeal to the less desirable side of human naturc. That is a point
which I hope the House will bear in mind. In any counmtry, therefore, the
censor will clearly be kept busy with films which are very much on the
borderline. and if the censorship i applied with undue rigour an outery
is at once raised. *hat the trade is being destroyed. is being stifled. the
amusements of the people are Leing interfered with. On the other hand,
if the censorship is a little relaxed, then films may gain currency which are
capable undoubtedlv of doing much harm to the character and morals of
the nation. T think, Sir, I have shown that the task of a censor is a
difficult one in all countries. and if the Government agree with my Honour-
able friend that it is desirable in the words of the Resolution to ‘‘improve
the system of censorship ''. this must not be taken as implying condem-
nation of work which on the whole, making due allowance for the diffi-
cculties which I have explained, has been carried out very successfully, I
claim, by the various boards of ccnsorship in India. I would mention,
Sir, one special difficulty which we find in India and whigh is not present
in the West. The films which arc shown in India represent an alien
civilisation interpreted by these crude and vivid methods to an audience
which in many cases comprehends verv imperfectly the social conditions
presented. That makes the effect of the cinema particularly difficult to
determine and indeed in this countrv ‘one may say the civilisation pre-
sented is doutly alien, for the proportion of British films is so small as to
be almost negligible, and the manners and civilisation presented for our
admiration or the reverse are those of America. It is this fact that has
led to the remarkable developments within the last few months that my
Honourable friend mentioned in Great Britain. The whole question of
presenting to audiences the manners of their own nation is one which was
ccnsidered of rufficient importance to engage the attention of the Imverial
Conference and alreadv we see the results of the deliberations of that quy.
As my Honourable friend has just told the House. an important organisa-
tion is apparently about to te flonted with the idea of producing a large
quantitv of British films and the Government have introduced legislation
at Home to encourage the marketing and distribution of the films thus
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produced. We may hope, Sir, that if thesec schemes are successful, and.
. if the proportion of British films offered i India is largely inereased, we:

may- at any rate get represemtation in this country of the manners of
Oreat Britain and not of the manners of America, and to that extent I
hope that there might be improvement and that the task of the censor
might be to some extent simplified. But I do not want to lay too much
stress on this because, as my Honoursble friend pointed out, the British:
producets will be faced with very much the same conditions as induced:
the American producers to play to the less desirable instincts. It remains:
to be seen whether they will be able to avoid these pit-falls. But, Sir,
it seems to me that a still greater improvement would lie in a consideratle
extension of the production of Indian films—Indian films showing Indian
stories in an Indian setting. This would give rise to a much stronger
and more definite public opinion, for the audiences would realise at once
when pictures of their own life are presented to them whether these
piotures were such as should be shown or should not be shown, and T
maintain that whatever (fovernment may do, public opinion is the real
foundation of censorship. One of our great difficulties in the whole of this
question is that the censor eannot work effectively unless he knows how
public opinion regards “his efforts. At present Indian audiences cannot
fail at times to misinterpret Western films. The censor may pass a film
to which an English audience would find no objection. and yet that may
be a film which it is not particularly desirable to exhibit before an Indian
audience. In other words, the censor has to decide not only what is
tolerable from a Western standpoint in the representation of Western
manners but what is tolerable from an Eastern standpoint, or even what
is toleratle from the stapdpoint of probable error or misinterpretation.

These, Sir, are the difficulties of the problem. I will just mentiom
briefly how the Government have tried to deal with them. The films, as.
Honouratle Members, of course, are aware, enter India through the ports.
1 do not wish to enlarge on a proposal which was at the beginning con-
sidered and rejected for what the Government of India considered sound
reasons, namely, a system of centra] censorship. My Honourable friend
het not referred to it. The question was discussed a year or two ago in
this House and the proposal was rejected. A system of central censorship: .
would undoubtedly give rise to considerable inconvenience and delay. One
cannot expect that the inhabitants either of Bombay or of Calcutta wauld
be pleased if all films had to be sent to some central place, ,hke.Delln,.
there censored, and then returned to Bombay or Calcutta. Still less
perhaps would they Le satisfied if the films imported in Calcutta had to
be sent to Bombay. For these and other reasoms the Government of .
India decided that the censorsnip should take place at the ports of entry.
and four Local Governments, namely, Bombay, Bengal, Madras qnd‘.
Burma, have been given powers: of establishing Boards of Censors which
are entitled to give a certificate of all-India validity. In practice, of course,
the great majority of filmg are censored either at Bombay or at Caleutta.
Now, Sir, this is not the first complaint we have had that the. censorship
is inadequate and umsatisfactorv. At various times within the last few
years a number of complaints, for the most part of a general nature, have
been reveived by the Government of India. and they have carried on
somewhat prolonged correspondence with the Logal Governments under

t
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whose immediate control the censorship is conducted. The general
attitude of those Local Governments—and of course the Governments of
Bombay and Bengal are the most important—is that they are achieving
a great measure of success in a matter of considerable difficulty. They ®
certainly are not open to the charge which I think my Honourable friend-
meade that the censorship is done carelessly, and there is not the least doubt:
that, objectionable though somethings may appear to my Honourable.
friend, a great number of far worse things are excluded. The censorship
is up to a certain point effective. They are always open to suggestions,
and so are the Government of India, and they are prepared to adopt any-
practicable means of improvement. But one of the difficulties is that the-
criticisms and complaints are for the most part of a general nature and
they get very few definite complaints alleging that some particular film
or some particular part of a film is undesirable and should not have keen
passed by the censor. Those are the kind of complaints that are really
useful if we want to improve the system. The Boards of Censors have
established, as far as we can see, excellent principles. I read only a few
days ago u long list of subjects and treatment of subjects which the Bombay
Board of Censors had laid down as being objectionable and justifying
rejection, and they have adopted methods which in the special conditions
with which we are faced in India we find it difficult to suggest any im-
mediate improvement upon. But if any Honouratle Members have any
practical suggestions to make the Government of India will- be only too
glad to give their attention to them. I was very much interested in
what my Honourable friend said about the talented lady who recently
addressed the Members of the Legislature. I regret that I was not present
there myself, and I particularly regret that she did not bring her criticisms
to the attention of the Home Department which deals with this matter of
censoring. I notice that just on the eve of her departure from India she
gave an interview to the Times of India and in that she said :

“ Films which have heen rejected by Watch Committees and some of the leading

English towns because of their harmful influence on the youth in the West are being
freely shown to the youth in ‘the East.”

Well, Sir, that is exactly the kind of thing we want to get hold of and
1 propose to write to Mrs. Rolfe and ask her if she can supply us with
details of those films. We can then approach the Local Governments
and ask them how it was that such-and-such films were passed by their-
Boards. But as long as it is open to the censoring authority to say,
““ Well, as a matter of fact we pass through so many thousand films and
we get praetically no definite complaints *’ the positio; is difficult. To
say that the cinema is in general demoralising is easy ¢nd it may, I fear,
be to some extent true. But thc censorship has to proceed on details
and it is only by furnishing details that we can hope tu improve a practice
which, I venture to assert, and I hope the House will agree, is on the
whole in a very difficult matter not unsatisfactory. (Government welcome
12 Noox this discussion. They are just as anxious as any Honourable.
" Memter of this House that the cinema with its potentialities for
good and for evil should not be allowed to get out of control and should"
not become a demoralising influence in this country. .

_ Before T sit down I wish to sav one word about a part of the Resolution -
which was not mentioned by my Honourable friend. He refers to control’
over *‘ other public resorts of amusement.’”” I am not aware whether he.
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has any other public performances of a particular nature in mind.. The
«control of dramatic performances, for instance, is in general left to Local
Governments and we have no reason to suppose that that pontrol is not
exercised in a proper and effective way. If there are any particular com-
plaints about any other class of performance we shall be glad to make
inquiries. But in accepting this Resolution on behalf of the Government
I wish to make it plain that our attention, and 1 understand the atten-
tion of this House, is directed mainly, if not entirely, to the question of
cinematograph exhibitions.

TeE HonouraBLE Rao SamiB Dr. U. RAMA RAU (Madras: Non-
Muhammadan): Sir, it is a matter of grave concern and one of great con-
sternation too, that the Cinema shows at present exhibited in most of the
theatres exert a most demoralizing influence on the inhabitants of this
country. Of the educative value of these Cinemas and of their recreative
character, none can gainsuy. Indians, as a nation, have known and have
pursued and enjoyed several kinds of recreations even from the remote
past. Games, music, dances, theatres and exhibitions of feats, arts and
industries calculated to improve the physical, moral and mental stamina
of the people, are not unfamiliar to them. But, unfortunately, 8ir, the
Cinema films imported from the West and some of these manufactured in
this country have produced and are producing a contrary effect in'India.
In the first place, the cinema theatres areill-ventilated and are so badly
designed and constructed that the health of the visitors is endangered to &
considerable extent thereby. Cinema shows have to be shown in darkmess.
8o the ventilators, if any, are all shut out, thus shutting out light and air.
But it may be said there are electric fans provided. The artificial breeze
created by them, however, can bear no comparison to the natural breeze
—the free play of air—which alone can purify the foul atmosphere and
serve as u tonic and refresher to the inhaler. A couple of hours continuous
stay at a Cinema show will, I am sure, cause a sort of sickening headache to
many, despite all the electric fans and other artificial arrangements that
may have been made to purify the air within. At any rate, Sir, that has
been my painful experience. Medical men have held that Cinemas and
theatres are undoubted sources of various diseases. They generate, nurture
and spread all lung diseases commencing from the innocent cold and cough
and ending with that terrible disease, tuberculosis. During the great
Influenza epidemic, which claimed countless victims in all parts of the
world, one of the effective preventive measures adopted was the closing of
all the Cinemas and theatres to the public. Overcrowding in Cinemas is
encouraged to a horrible extent, so much so that the health of the visitors
is Jooked upon only as a matter of secondary importance or no importance
even, the prime concern of the cinema proprietors being solely their profits.
‘Again, these cinemas tend to affect the eye-sight of the visitors, especially
of the voungsters. Darkness and light alternately in quick succession im-
pair the vision, and if onlv careful statistics are compiled. it will disclose
the astounding and dismal fact that fairly large percentage of cinema attend-
-ers are subject to eve-diseases. leading ultimately even to blindness, in the
case of habitual visitors, in the long run. Cinemas are also the fruitfui
source for the spread of infectious diseases, such as small-pox, measles, ete.
The period of incubation, in the case of these diseases, extends to some
wepks, and anyone gpparentlv all right, attending a cinema at the initial
‘atage, unaware of the infective nature of the disease that is lurking and
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developing in his system, may be the unconscious cause of a widespread
epidemic. Unless, therefore, the strictest control and supervision are
exercised by the Local Boards and Municipalities over these cinemas and,
theatres to prevent overcrowding, and unless the greatest care is taken in
the course of construction of these cinemas and theatres to see that they
are properly lighted and ventilated, I am afraid any number of pious Re-
sclutions such as the one recently brought forward by my Honourable
friend Sir Ebrahim Jaffer in this House for the formation of Committees,
Ccuncils and Conferences to devise means to prevent the growing spread
of tuberculosis in India will be of no avail. So far about the baneful in-
fluence of the cinemas and theatres on the health und phyvsique of the

visitors.

Now, coming to the mental aund moral influence which these cinemas
exert over the audience, I can boldly and without fear of contradiction
assert that the growing increase in crimes and the moral depravities of
men and women in India, are partly the outcome of the so-called educa-
tive value of these cinema shows. The detective tilms exhihited in these
cinemas practically teach the youngsters the subtleties in the art of thiev-
ing, in robberies, dacoities and murders, while the abominable love scenes,
which, unlike in India, are entirely divested and devoid of spiritual emo-
tions simultaneously kindled and  ultimately gaining the upper hand,
lead the unfortunate youngsters astray and make them life-long victims
to countless sexual diseases. Youngsters, at their impressionable age
are easily liable to acquire immoral habits and while these cinemas will
be harmless in weaning them from immoral practices and habits which
evidently is the prime object of these shows, they are a source of positive
danger to humanity, if they merely rouse the brute passion in the people,
without at the same time, checkmating it by the kindling of a lofty sense
of morality and a " high standard of spirituality in them. This,
Sir, in substance is the difference between the Eastern and
Western methods of  propagating  knowledge to the illiterate
masses. The deputation of the British Social Hygiene Council that recently
visited India have condemned rightly, and in no uncertain terms, such
cinema exhibitions as ulfimately tend to the moral and séxual depravity
of the Indians and lead to the ruin of their entire social fabric which is based
on the solid rock of morality and modesty. In my humble opinion, S8ir,
these cinema shows should be restricted to propaganda work in matters
solely connected with health and hygiene, first aid, agriculture, industries
and the like, which go to improve one's body and mind and endow one with
lasting material benefit. To play upon the passions of human beings is
sinful in the eyes of God and man, and such exhibitions as might cause
physical and moral degradation should be strictly prohibited and censorship
on such films rigorously enforced. Urgent legislation, which is needed,
shopld be undertaken immediately and ‘the Government of India and the
various Provincial Governments would be liable to the charge of criminal
neglect if they should fail to discharge this primary duty towards the teem-
ing illiterate millions committed to their charge.

TrE HoNoURABLE Saryip ALAY NABI (United Provinces West. :
Muhammadan). While we are thankful to the Honourable Mover for !:us
ahxiety to improve the morals of the people I think I cannot agree with
hizn when ke says that the law as it stands now is mot sfringent encugh.
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. He has quoted a part of the Cinematograph Act of 1919, but he has not
been able, perhaps he has overlooked the provision where it is laid down
thas if & film has been passed and certified a8 suitable for public exhibition
‘by the censoring authority, then if afterwards it is brought to the notice of
that body. that the particular film or films offend against the morals of
.the people the censoring body has a right to suspend the pertificate.

Tae HonoumaBLe Mr. V. RAMADAS PANTULU x I have referred to
thay provision also.

Tuk HoNouraBLE Sarvip ALAY NABL: 1 am sorry 1 did not hear the
Honourabie Member. Well, my Honourable friend has given us certain
experiences of his own in that directiod. If the exhibition of a certain
film did offend his mozals and his moral conscience then it was his duty
to report to the censoring body and say that that film had been wrongly
passed and should not have been certified. That was my point and that is
my point, and I think it is the duty of us all to take that step whenever
we find that & film which had been passed is not suitable for exhibition
and should be suspended. There is one difficulty more about it. I would
say here the law is stringent enough no doubt but we have after all to
look at it from the business point of view. We have to bear in mind that
it is ‘8 very difficult question to decide what are morals. Morals T think
have nowhere been defined. They differ very much indeed with classes of
people. There is no written code of morals. I have looked in vain in the
specch of my Honourable friend for anything which may serve as a guide
to the censoring body or for the benefit of the exhibitors of films. The
exhibitor does not take up this work for philanthropic reasons. We have to
‘look to the other side too—that is he has to cater for the needs of the
public at large, and the public in India does not consist of one nation or
one religion or one race. The exhibitorr have to cater for all kinds of
people, 8o that people may have a pleasant evening. That is the object.
1 do not think that if they were to exhibit pictures of saints or angels there
would be anybody there exoept empty benches and chairs, and empty chairs
‘do not pay—they cost something. Therefore, I say that we have to take
‘verv' good care to see that no such stringent measures are taken so that
this important business, which is instructive too as my friend said in his
‘gpeech. is altogether closed. We have to look st it frem that point of
view. '~ Public morals are very indefinable. They vary with the climate
‘of o country, they vary with the stage of development of a people. They
vary with the religion of a people. Even ethical standards of individuals
differ. They vary with education, upbringing and the associations and
surroundings of a man. They even vary with the liver and digestive capa-
ity of a man. You cannot possibly lay down a hard and fast rule. The
safest guide is the cemeoring body. We have to depend upon their judg-
‘ment and diseretion. If they have not been corréct in their judgment and
in their discretion we have to bring to their notice that they have not been
right, and I think that would be the position which may be consistent both
from the view of public morals and the view of the people who carry on
their business. I do not memn to be umderstood that I am sgainst’ im-
proving public morals,

S Do . . : .
! TaeHonotmasr Mz, V. RAMADAS PANTULU : I am thankful to the

Honoursble Mr. Haig for having accepted the Resolution. His speech,
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I ruust say, has adduced more arguments in my favour than against me
and has improved my case. He has pointed out that the cinema exaggerates
the effects of a scene, that it caters to the uneducated masses and that
it seeks to exhibit an alien civilisation and culture. These are grounds for
our being more cautious in improving our censorship. All that he says
is that the censorship might easily have been worse and that we must be
thankful for what has been done. What I am asking is that the Govern-
ment shouid be more vigilant, as vigilant as they can possibly be. As for
my friend’s hope that the British films will improve the character of the
shows and that British manners will be an improvement oh the American
munners, I know of neither. It is a matter for settlement between the
Americans and the Englishmen, and there is no American here to exchange
compliments with my friend Mr. Haig. With regard to the observation of
my friend Mr. Alay Nabi about my not reporting the matter to the censor,

‘T plead guilty to the charge. It is one of those defects of character from

wHich this country is suffering. The sense of public duty has not developed
to that extent which would help Government and the people in the dis-
charge of many of their legitimate duties. I spoke to many of my official
triends about the objectionable character of the films, but I did not formally
report the matter to the censor. Next time when I come across an objec-
tionable film, I shall take good care to report it. My friend Mr. Alay Nabi
is unnecessarily nervous about my Resolution trenching upon legitimbte
ainusements as notions of morals widely differ. T have heard of the saying
that equity varied with the Chancellor’s foot, but have not yet heard that
rublic morals varied with the liver of the censor. Whatever that may be,
T have made it clear that the scope of my Resolution is confined to the
policy laid down by Sir Maleolm Haile§ in moving the Resolution regarding
the International Convention. What satisfies Sir Malcolm Hailey ought
to satisfy the standards of my friend Mr. Alay Nabi. With these words,
1 once more thank the Honourable Mr. Haig for having accepted the
Resolution.

Tue HoNouraBLE MrR. H. G. HAIG: I have very few words
to say. My Honourable friend Dr. Rama Rau appeared to me
to be going far beyond the scope of the Resclution which deals with the
improvement of censorship (The Honourable Dr. Rama Rau: ‘‘Improve-
ment of eensorship and control’’) and control. I think he really wished
elmost to abolish the cinema. At any rate he ought to have wished it.
It has. such deleterious effects, physical and mental, that he has no busi-
Tess to wish it to continue in any form. It no doubt would be an interest-
ing subject for speculation whether we would not be better without the
ctinema, without the motor car, without various other modern develop-
ments. But that is not at the moment the matter before the House. My
Honourable friend Mr. Ramadas Pantulu is, I think, so much accustom-
ed, sitting where he does, to oppose these Benches that he seems to suffer
from a certain sense of disappointment that I was not opposing him on
this occasion. He even tried to suggest to the House that when I was
supporting him I was arguing against him. I can assure the House that
that was not so. We are really in agreement on this subject. As for his
remarks about the comparative manners of British and Americans I thmk ’
he misunderstood slightly what I meant. I did not suggest that British
manners were necessarily superior to American manners. I said. that it
was ‘ah advantage to British people to see British manners as they. are
dre - basily comprehensible.
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THE HoxoURrABLE THE PRESIDENT: The question is:
** ‘That the following Resolution be adopted :

* This Council recommends to the Governor General in Council to improve the
system of censorship and control over cinemas and other public resorts
of amusement, and to adopt adequate measures to prohibit the exhibitiom
therein of films and other shows which are calculated to corrupt the
morals of the people '.’*

The motion was udopted.

RESOLUTION RE PRESIDENT OF THE COUNCIL OF STATE.

Tae HoNourABLE SR SANKARAN NAIR (Madras: Non-Muhammad-
an): Sir, I move: \

*“That this Council recommends to the Governor General in Council that early
steps should be taken to amend section 63-A of the Government of India Act, so as to
make the Governor General the President of the Council of State.’’

Sir, 1 seek' by this Resolution to restore the practice which existed before
the Reforms when the Governor General in Council was the President of
thd Legislative Council. When he was able to do so, he presided over the
Council meetings and on those occasions when he was not able tb, attend,
he deputed a Member of the Executive Government to take his place and
preside. It is that which I really seek to restore. The arguments, Sir,
are very simple. In this Council we have various parties. One is the
Government party under the guidance of the Members of. Government.
There is an Opposition, certainly one, of the Swaraj Party here, and there
are also various other Members. To decide all those questions which
arise between the Government party and the Opposition and the other
Members too it may be, such questions as come before the President to
decide the questions which any member belonging to any of the parties
might bring forward and to hold the balance even between all the mem-
bers. it is necessary that we should have a President who will not only
be strictly impartial according to his lights, according to the best of his
judgment because I take it that all those who are appointed to that posi-
tion' will come to impartial conclusions only according to the best of their
judgment, but the President must be one who is above any suspicion even
of conscious or unconscious partiality. It is not the fact alone, L88 we
say in the courts, it is not so much the fact of impartiality that is 1mport-
ant as the reputation for it, there should not even be a suspicion of par-
tiality. Now, that cannot be the case when we have a subordinate Officer
of Government coming here as tho President of the Council and when he
has to look, as he usually looks, to promotion afterwards at the hands of
the Government. That is the first argument.

The second argument is this. We are now in a transition stage,
transition  from a bureaucratic government to a popular gov-
ernment, or rather, to be more precise, from the government of India by
the Civil Service to a papular government. Now, in that transition stage
it is but right in that the President of this Council should not be a
member of the Civil Service, but should be one who is accustomed to popu-
lar government, who has been living under popular institutions, who. has
taken part in working popular institutions, who has been in fact a Member
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-of Parliament. However sympathetic a Civilian might be to popular as-
pirations, there are limits to that sympathy. However reasctionary a man
accustomed to popular government might be, there are limits to these re-
actionary tendencies. Furthermore, we look forward to a time when a
convention will arise, when we shall be able to get rid of almost all these
laws or restrictions which are now found necessary, restmictions on the ex-
pression of popular opinion. Now, Bir, in the case of a Civilian, the inter-
pretation of the rules is likely to be rigid. In the hands of a Parliamenta-
rian. the interpretation of the rules is likely to be liberal. If you want a
convention to evolve, not only must the interpretation of these rules be
liberal but there must also be a relaxation of these rules when circum-
stances will allow the President to do so. For all these we should have a
President who is accustomed to deal with parliamentary institutions. That
is the second reason. .

The third reason is this. We want. the Members of the Council want,
‘to ktnow the Viceroy better, and we want him to know us. There are some
Members here, it is true, who are very fortunate in being able to see him
very frequently; but those who were in the Council in the pre-reform days:
and who are here now when he is no longer present here presiding, will
bear me out when I say that in those days the Viceroy was to us a living
person, when we met him here day after day, when he was present at these
discussions. Now to many of the Memberg of this Council he is almost’
an abstraction, a dim figure. That ought not to be so. The Viceroy is
not only the representative of the King Emperor, but he also occupies here
the position which the Prime Minister in England occupies. He is the
head of the Executive and it will tend to smoothen the administration of
the government if the head of the Executive, if the Viceroy, comes con-
stantly into touch in this way with the Members of this Council, when he
sees us face to face, when he hears arguments from us, when he sees how
:}75 discuss these things, and when he teaches us also how to discuss these
‘things.

Well, Sir, that leads me to the next argument. We have in this Coun-
cil men of the highest social standing, men like—as he is not here I may
mention his name—men like the Maharaja of Darbhanga, nobles of ancient
lineage: and also men who have risen from the ranks or who are just emerg-
ing from the ranks. We do not form a class; we have not got any class
morality behind us, neither have we any common tradition binding on all
of us. Now, Sir, the nobility of England from which the Viceroy comes
18 a class which has got the reputation of consisting of what thev call
perfect gentlemen. Now, under the superintendence, under the guidance
of a man like that, this Council will gradually evolve a code of manners
which will make him the President of a body of gentlemen. The main
characteristic of a gentleman being, so far as this discussion is concerned,
that he can strictly carry out all his duties, be very strict in the execution
of his duties without hurting or wounding anyone’s feelings, without giving
any offence to anybody. It is essential, I think, considering the composi-
tion of this Council of State that we should have such a man as the
President of this Counecil. '

Then. Bir, there is only one small matter. ' It will undoubtedly add to
the prestige of this Council to have the Vicerov as its President. Men
who now do not care—I speak from knowledge—men who now do not care
to enter the lists.and .fight the.élections to get admitted here, when they
know that the Viceroy himgelf js present here in person as the President,
would try to come here as Memters of this Bouncil.

0
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These are the arguments, Sir, which suggest themselves to me and I
submit that it is very desirable that we should have the Viceroy as the-
President .of this Council. It has been suggested that the Viceroy may
not find-time. My experience about Viceroys is that they find time.
If & Viceroy has no time an Executive Member of the Council may take-
his place and preside in his absence. For these reasons, Sir, I move my
Resolution.

Tre HonouraBLE Mz: P. C. DESIKA OHARI (Burma: General): Sir,
I beg to move the amendment to the Resolution moved; by my Honour-
able friend Sir Sankaran Nair. My amendment runs:

** That for the original Resolution the following be substituted :

¢ This Council recommends to the Governor General in Council that in future
the Governor General shall appoint one of the elected non-official Members
President of the Council of Btate ’.’" :

Sir, it is not necessary for me to make a speech at some length be-
caure my smendment is self-explanatory. My object in bringing forward
this amendment . . . . .

THE HoNoURABLE Mr. V. RAMADAS PANTULU: I thought yow
called on the Honourable Member for a discussion on the main Resolution.
My amendment stands first on the paper.

Tee HonNourasBLE rHE PRESIDENT: It is quite true that the Honour-
able Member’s amendment stands first in the list. I looked towards him.
and I hoped he would rise so that I might call him to move his amend-
ment. But the Honourable Mr. P. C. Desika Chari was the only Mem-
ber of the House standing and therefore I was left no option in the matter.
I do not think it really very much matters which amendment is moved first.
The Honourable Member will have his opportunity later.

Tar HonNouraBLe MRr. P. C. DESIKA CHARI: Sir, my object in
moving this amendment is this. Under the provisions of the Government
of India Act it is possible to give effect to a Resolution as amended by
the amendment which I submit to the acceptance of the House. Sir,
under section 63A, of the Government of India Act the Governor General
mav appoint any Member of the Council the President of the Couneil.
If this amendment is accepted, it does not require any amendment of the
Government of India Act. At the same time I may say that I am not
opposed to the prineciple of election of a president from among the Members
of this Counecil, but I submit that to give a practical turn to the Resolution,
it is enough that we confine our attention to the amendment which I
propose. Sir, the fact that I do not want an official Member to be ap-
pointed need not be taken as a reflection on the President who have been
officials. I mean it as a compliment to those officials who have been the
Presidents of the Council of State. My submission is this. They have
discharged their duty, undet the present Act, of instructine the other
Members to understand their duties as Members and in a way instructing
the Membeys to learn how far the discretion vested in the President should
be exercised. I believe, Sir, the Reforms have been in operation for a
sufficiently long period, and I believe the time has come when it can safely
be said that not only officials but also non-officials can be trusted with the-
duties of Presidents.

Tre HoNovraRLE Raja NAWAB ALI KHAN (United Provinces: Nomi-
pnted Non-Official): What about nominated non-officials ?
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"THE HoNouraBLe MR. P. C. DESIKA CHARI: I wanted to confine
this to the elected Members only because of another reason which I shall
state presently. Sir, the object of the Government of India Act is to vest
some powers in the elected representatives of the people. These repre-
sentatives are expected to replace in a large measure the control of Parlia-
ment in so far as the control has been relaxed under the Government of
India Act. No doubt the status of nominated non-officials woyld be as
representatives of certain classes which do not find a place in election.
But this Council has got a majority, though it is a bare majority, of elected
representatives, and seeing that it is these representatives that come in
by the franchise which has been extended to the people, and as other Hon-
ourable Members, especially the officers, come in only incidentally just as a
sort of teachers, I expect that when the pupils are fit to shoulder the res-
ponsibility, they should be allowed to discharge those responsibilities as
soon as they are fit. Sir, there is one other objection to nominated non-
officials being appointed President. As it is, it.requires their appointment
first as Members of this Council and secondly, having made them Mem-
bers, further to appoint one of them to be President. Sir, is it not desir-
able that people who have come in by election, in whose case there is no
need of appointment as Members, should take precedence over those
people, officials or non-officials, who come in by appointment in the first
place by the Governor General? I am not excluding non-officials in any
spirit of hostility, but I would submit that the tenour of the Act that: the
Viceroy shall appoint from among the Members of the Council a Presi-
dent is- fulfilled by the appointment of one of the elected representatives
who get in by the process of election which has been introduced under the
new Reforms. Our position is this. If no elected non-official can be
appointed President we have only to fall back upon the official element,
and if we are to have an official, it is better that we have the highest official
under the Crown.

_ Tae Honourasre Sir MANECKJI DADABHOY (Central Provinces:
§9minaged Non-Offipial) : What do. you mean by the highest official? The
iceroy '

Tae HoNouraBLE MR. P, C. DESIKA CHABRI: Yes, the Governor
General. The. Governor General is the repository of the residuary powers
under the Government of India Act. Sir, there are certain powers which
are being exercised by the Legislature, which under the Act can as well
be exercised by the Governor General and which powers are actually being
exercised fairly often by the Governor General himself. In such cases the
Execqtivc who are represented by officials hert have got a chance to modify
the views of the Governor General in a larger degree than other Members
of the Council who have got their own points of view to put forward. Here
no doubt the Govemor General goes through all the proceedings of the
Legislature, but there is a great advantage. as my Honourable friend Sir
Sonkaran Nx?u- put it, in the Viceroy being present and being personallv
impressed with the views expressed by the elected representatives, so that
the Ofﬁcml element, the Executive Council, which shapes in a large degree
the views of the Viceroy may not have an unfair advantage—unfair T would
say, b.ecausevm all cases the Fixecutive Council have got a big hand in the
31_tnat1013 and hqve oppottunities of meeting the Vicerov and conveying to
him their own viewpoints more often than the non-officials have with whose
viewpoint the Executive Council may not be quite sympathetic. It natur-
ally follows,that the elected representatives are at a very great disndvantage

o2
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and the object of the Act I would say has been greatly frustrated by the

Governor General not being personally present to hear the non-official view.

ZEIVith these words I commend my amendment to the acceptance of the
ouse.

Tre TeNovrasLeE THE PRESIDENT: Amendment moved:
“ Thit for the original Resolution the following be substituted, namely :

! This Council recommends to the Governor General in' Council that in future
the Governor General shall appoint one of the elected non-official Members
President of the Council of State '.” i

I would ask Homourable Members to confine themselves strictly to that
amendment until it has been disposed of one way or the other.

Tee HoNourasLe Sik ALEXANDER MUDDIMAN (Home Member):
It I understood your ruling correctly, it is that we are dealing at the present
moment merely with the amendment before the House and not with the
main Resolution and that I shall have, if necessary, an opportunity .of
dealing with the main Resolution. If that is 80, I do not think I need
detain the House for more than a few minutes.

The amendment moved by my Honourable friend is in effect an attempt
to limit the existing statutory power of the Governor General to select any
Member of this Council to be President. The Act, as it now stands, by
sub-section (2) of section 83A. provides:

*“ The Governor Generai shall have power to appoint, from among the members of
the Council of State, a president and other persons to preside in such circumstances as
bhe may direct.””

Therefore, under the law as it stands there is nothing, should the Governor
Genersl so desire, to prevent him from nominating any Member of the
«Council of State, official, or non-official, nominated or elected, to be Presi-
dent of the Council of State. The choice is left to him entirely and I do
not know how my Honourable friend proposes to give effect to the limitation
which he suggests. Is he going to amend the Government of India Act
to take away from the Governor General his present power of selection,
or does he propose by his amendment to give instructions to that authority
as to the manner in which he is to exercise the statutory power given to
‘him? It seems to me that if you accept the view that the Act as it 'stands
provides a suitable method of finding a President for this House, then my
Honourable friend is making no improvement at all by the method which
he suggests. I perhaps am not unaware of the various virtues of elected
and non-elected Members. I have been connected with the Central Legisla-
ture for something like 16 years, and during that period I have known many
non-official, many official, many nominated, many elected Members. I have
not been able yet to discover that the process by which they arrive in this
House can be regarded as a clear indication of their merits to preside. Ii
one is convinced that election would give some particular sanctity, would
put a mark of special suitability, then indeed election would be a much
‘happier method of finding presidents for an assembly than it is in my
judgment. There is no reason to suppose that a nominated non-official is
less likely from his nomination to be an efficient President than there is to
runpose that an elected non-official merely by virtue of that verv fact will
‘become more suitable for the post. In these circumstances, I have no
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-hesitation whatever. in advising the House to reject at any rate the parti-
cular amendment which has been moved by my Honourable friend.

Tee HovouraBLE Stk ARTHUR FROOM (Bombay Chamber of Com-
merce): I, in common with most Members of this House, have listened
to many speeches from my Honourable friend, Mr. Chari. But I do not
think I have listened to any speech from him which has been less con-
vincing. The opinion I formed was that his heart was not in his amend-
‘ment. He has brought forward no argument in support of it which would
.carry any weight with the House. Now, what is the position? Since this
Honourable Council of State was constituted we have had three Presidents.
The Home Member had the honour of presiding over our business for some-
thing like three years. He was succeeded by Sir Montagu Butler and the
latter was in turn succeeded by yourself, Sir. The Honourable Mr. Chari
was very careful to say that he found no fault with any of those Presidents.
What is the conclusion? .He finds no fault. Why then alter the present
system? I could understand an amendment coming forward or a Resolu-
tion of this nature being brought forward before the House if there were
.some faults found in any of the Presidents we have had. The question of
impartiality has been discussed. Does the House think that we would '
necessarily get greater impartiality from a President elected from the Mem-
bers of this House than that which has always been shown to us here from
‘the Chair? I can see no use at all in this amendment and I oppose it most
heartily. an
. Tee HoNouraBLE MaJor Nawas MAHOMED AKBAR KHAN (North-
West Frontier Province: Nominated Non-Official): 8ir, if I may be per-
mitted, I should like to oppose the Resolution with all its amendments. But
if you wish me to talk on the amendment then I will talk on the amendment.

TrE HoNouraBLE THE PRESIDENT: Yes.

Tre HoNourRABLE MaJor Nawap MAHOMED AKBAR KHAN: In the
first place, the terms of the Government of India Act imposing the power
of veto in His Excellency the Governor General is very much against the
mesasure thus proposed, for it is in his capacity~of Viceroy and Governor
General of India that he can certify or cancel a business carried through
this House—I do not think that as President he will be in a position to
-exercise this power of veto quite well. As President of this House he
will have to abide by the decision arrived at by the Council and it will
be very awkward that an exalted personage armed with the power of veto
should become the President of the Council of State. I am afraid that
the powers of the President of the Council of State will collide with those of
His Excellency the Governor General.

TrE HoNouraBLE THE PRESIDENT: Will the Honourable Member
please come to the amendment before the House?

. THE HoNoUrABLE Major Nawap MAHOMED AKBAR KHAN: The
other day some Members were proposing‘ that they should be permitbed to
make speeches in the vernacular. If the Viceroy is to be the President. . . .

Tae HoNoURABLE THE PRESIDENT: Order, order. The question before
the House is not whether His Excellency the Viceroy should be President
or not. The question is whether we should have a President here selected
in the manner described by the Honourable Mr. Desiks Chari’s amendment.
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THE HoNOURABLE MaJorR NawaB MAHOMED AKBAR KHAN: . I do not
understand why the Honourable Mr. Chari should restrict his amendment—
that it should only be confined to elected Members. There are many nomi-
nated Members here, and generally the nominated Members of this Council
discharge their duties much better than some of the elected Membaers.
Some of the elected Members during the whole of their tenure of member- .
ship in this Council never make any speech. So I do not see why the
ehoice should be restricted to the elected Members. His Excellency is here
representing His Majesty the King Emperor and his power should not be
restricted. He should be given free scope to select anybody who seems
the fittest person to His Excellency for the discharge of those duties. I do
not know why an official who has served for nearly 20 or 25 years should not
‘be in a better position to discharge his-duty than an elected Member. Some
elected Members at any rate here will net be able to understand the
vernacular of some Members here. A member of the Civil Service is
generally supposed to know more Urdu than Mr. Ramadas Pantulu or Mr.
Chari can understand. I do not see any reason why a nominated man
-should not become the President. After all an official knows the people and
understands them better than an elected Member from Bengal or Madras.
It seems to be very peculiar that Sir Sankaran Nair should say that a
junior member of the I. C. 8. should not be appointed as President. There
might be some junior members of the I. C. S. who are very brilliant and
shining. ‘Why should they not be appointed? I do not think any Member
of this Council can dictate to His Excellency the Viceroy that so and so
should be sel<cted. I do not see why His Excellency should not be per-
mitted to make his own selection. With these words I oppose the amend-
ment. I will talk on the Resolution if I get a chance.

Tre HonovrasLE CoLoNEL Nawas S1R UMAR HAYAT KHAN (Punjab:
Nominated Non-Official): I have got one point to make. It is known to
.all that the Reforms are in a transitory stage. That cdn be seen from the
fact that to elect a Member to the other House there is a particular fran-
chise. It is still higher for this House. There are lakhs and lakhs of people
who have not yet been given the franchise at all and Government by getting
suitable nominated Members look after that portion of the population. Now
the question is who will represent the masses? Government have their
own officials who have served in the rural parts of the country who know
more about the masses. Everybody objects to the Government because the
Government is & bureaucracy and it is said they run the country as they
like. Now these officials work among the masses and they represent their
views. I do not think that an oligarchy—just as the so-called intellegentsia
objects to the present bureaucracy—of the selected few should run the
masses to which they will strongly object and I therefore object to this
amendment which only seeks to favour a small class.

Tae HoNouRABLE Rasa NAWAB ALI KHAN (United.vainces: Npmi-
‘nated Non-Official) : The amendment of my Honqurt}ble friend M.r. Chari hqs
neither the virtue of introducing the elective principle nor has it the merit
of allowing the Governor General a free choice of a President of the Houge.
1 oppose the amendment because it seeks to restrict the sphere from which
our President should be chosen to the elected Members of this House only.
Such a restriction does mot exist in the case of the Legislative Assembly.
‘Why should it be allowed in this House?-
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‘Tre HoNouraBLE THE PRESIDENT: The question is:

““ That for the original Resolution the following be substituted, namely :

‘ This Council recommends to the Governor General in Council that in future
the, Governor General shall appoint one of the elected Non-Official Members
President of the Council of State’.”

The motion was negatived.

Tue HoNouRABLE MR. V. RAMADAS PANTULU (Madras: Non-Muham-
1 p.m. madan): Sir, I beg-.to move:

“ That for the words ‘ make the Governor General the President of the Council of
State ' the words ‘ provide for the President of the Council of State being a Member
of the Council elected by the Council and approved by the Governor General’ be
substituted in the original Resolution.’*

Sir, I do not like the idea of submitting myself to a flank attack by the
Honourable the Home Member: I would prefer a frontal attack by him,
and therefore I put forward a proposition which completely replaces the
present system of nomination by one of election and I seek to have the
decision of this House in a straightforward manner upon the question of
election versus nomination. In speaking on this amendment, I should say
that the question of the partiality or impartiality of a nominated President
is altogether irrelevant. I must confess to a sense of disappointment in
listening to my friend Sir Arthur Froom'’s short speech, in which he based
the entire argument against a change in the existing system upon the past
history or the credentials of the nominated Presidents.

THE HoNourABLE Sik ARTHUR FROOM: The question of partiality
‘was brought in by the original Mover.

Tee HoNouraBLE MR. V. RAMADAS PANTULU : If that is so, he was
equally irrelevant. My friend might have said that Sir Frederick Whyte
who presided over the Assembly with distinction for four years was an im-
partial and able and conscientious President. I would gladly agree to that
sentiment. Nevertheless, he was replaced by virtue of a statutory provi-
.sion by an elected President of the Legislative Assembly. If
my friend’s argument about impartiality prevailed there was ab-
solutely no reason for replacing Sir Frederick Whyte by the
Honourable Mr. Patel. Therefore, that does not convince me. I
make no secret, Sir, of my intention in moving this amendment. My inten-
tion is from now to make certain efforts to improve the constitution of this
House. Opportunity has been afforded to me by the Resolution tabled by
‘Sir Sankaran Nair and I have taken it by seeking for one small reform
which certainly goes to improve its constitution considerably. The Second
Chamber, I take, has come to stay. There are no doubt two notions with
regard to Second Chambers. One set of constitutional experts say that
the Second Chamber is absolutely unnecessary. You remember that famous
dictum that—what will a Second Chamber be able to do? 1If it agrees with
the popular Chamber it is superfluous; if it disagrees, it is mischievous.
Therefore, in neither case is it necessary. It reminds me in its turn of a
famous dictum of an English professor with whom I began my legal studies,
who greeted his class cordially with: ‘* Well, gentlemen, if you have come
to study law, I will tell you that, if law is common sense, you need not
study it; and if it is not common sense, you, ought not to study it.””. For-
tunately, we have got over that stage. The second view is that the function
of a Becond Chamber is to ocurb the ultra-democratic tendencies of the
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popular Chamber, to prevent hasty and precipitate legislation by the popular
Chamber. That is the second view. That also has been found to be an
exploded theory. Second Chambers everywhere are now installed not to-
put & strain upon the work of the popular Chambers but reslly to secure the
proper expression of popular opinion by a system of bi-cameral deliberation.
The idea of the Second Chamber is to see that popular opinion of the proper
Jkind is expressed through the Legislature composed of two Chambers. In
the Western countries, it has become.increasingly clear, Sir, that owing to
the very limited character of the mdndates that the popular representa-
tives take from their electorate when they go to the Councils (these mandates
are exhausted very soon after they enter the Legislature) the length of the
period for which they sit in the popular Chamber and the party system that
exists (it is now recognised that the Cabinets control the Assembly) that
the popular will is not properly expressed through the representative House.
Therefore, the desire to have another Chamber which helps the expression
of popular opinion as a supplementary body to the First House is becoming
8 more accepted theory. In this view, Sir, all lovers of advance in this
country are anxious to secure further advance in the constitution of this

ouse. 'When the time comes we are going to ask for a fully elected
Second Chamber. In the meantime, Sir, I cannot let this opportunity
plip of asking for an elected President, and therefore my grounds are entirely
of a constitutional character and not based upon any personal considerations.
1t is stated that your predecessors and you have been very eminent Prési-
dents. I am not disposéd to deny that: it is not my tusiness to deny it.
My grounds are entirely constitutional, as I said. Now, in the Second
Chambers elsewhere we find, except in the old Canadian constitution, the
Presidents are elected. In South Africa they are elected; in the Australian
Oommonwealth they are elected; of course, not in Canada, where we all
‘knmow the whole body of its Senators is nominated by the Governor General,
‘including the President. But those of us who know anything about consti-
tutions will remember that nomination by the Governor General is merely
a euphemism for nomination by the party in power. The Premier of the
party in power exercises the right of making nominations, and some of you
at any rate must have read that humorous saying of Sir Wilfred Laurier,
‘e famous ex-Premier of Canada, who was responsible for nominating as
many as 8 members of his party to the Canadian Senate. He said—these:
are his very words :

¢ The result has been to produce a Chamber where a body of elder politicians enjoy

& pension. for the remainder of their lives at public expense in return for faithful party
ervices.’*
Therefore, that is what happens in Canada. Therefore, Sir, election of
Presidents .is the most recognised practice in the modern Second Cham-
bers. So the desire to elect our own President is not one to which any
,exception can be taken. My amendment has this virtue, namely, that I
do not seek to restrict the choice of this House either to the elected re-
Ppresentatives or to nominated representatives or to the officials. The elec-
tion is thrown open to every section of this House and a person who com-
‘mands the confidence of this House will be elected, be he official or nomi-
nated, non-official or elected non-official. I agree that, with either a svstem
‘of -nomination or election the scope for choice ought mot to be restricted.
Be it by the Governor General or by this. House. . Whoever has the choice
in the matter must have unrestricted choics, Therefore, I am asking this
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House to do what the Assembly is at present able to do. Under section
68-A of the Government of India Act, the present position is that:

“ The Governor General shall have power to appoint, from among the members of
the Council of State, a president and other persons to preside in such circumstances
@s he may direct.”

I cannot conceal my feeling that this provision is being only adhered
to in letter and I think the present practice is against the spirit of it. I
do not think it was intended that in practice the Governor General should
first of all nominate a permancnt official as a Member of this House with
the ultimate view of making him President of the Council and finally
nominating him also as President. It is against the spirit, I take it, of
the section though it is not opposed to the letter of it. It is a fraud upon
the section as I believe that it was never intended that a permanent
official of the Civil Service should be nominated as a Member of this
Council with a view ultimately of making him President and afterwards
appointing him as the President. With regard to the Assembly, section
638-C uses the very words which I wish to import into this amendment :

““and shall thereafter be a member of the Assembly, elected by the Assembly and
approved by the Governor-General.”

Sir, if the Assembly can be trusted to select a proper President by means
of election, is there anything against this House being trusted with electing
8 President who will conduct the proceedings of this House impartially?
There is a much larger number of elected Members there—gopular repre-
sentatives—and they have been given the power to elect a President who
will control the proceedings of that House in which the Government are
very vitally interested, because, after all, it is the Assembly that counts
in all matters of finance and other important concerns. All the battles of
the Honourable the Home Member are fought on the floor of that House.
He rarely fights a battle here. He gets either smooth sailing or very
cordial reception here. And when he ig able to fight his battles in that
House where every day he has got to depend upon the rulings and upon
the good sense of an elected President, elected essentially by popular vote,
what difficulty would he experience in a House like this which consists of
elderly and sober statesmen, to use the words of the Montagu-Chelmsford
Report, who can be trusted, who have always stood by the Government
and behind the Government in+ times of need and who have never given
sny room for alarm to the Home Member or any official Member of this
House? Why should you not trust this House with election? Do you
think that we are less able to make a choice than the Legislative Assem-
bly? Do you think that we are more radical and that we will elect &
President who will be more jnconvenient to you than the Honourable Mr.
Patel or any other gentleman elected by the Assembly? I reallv want to
know what is behind the mind of the Honourable the Home Member. I
would ask him to be frank with us to-day and not raise constitutional
theories against me. I hope he will really tell me something on the merits
of my amendment. I reallv want to know what is there in the Governe
ment of India Act so sacred that it should not be amended? You can
wait till after the Royal Commission comes. We are in the middle of &
‘Bession. We are mot rushing to Parliament immediately with a request to
a.tpend section 63.- The legitimate result of accepting my amendment
will be to put this proposal before the Royal Commission when it comes out
snd to take steps to have that section amended after 10 years’ experience of
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the working of the Council. We have been sufficiently loyal to you, suffi-
- -ciently obedient,. sufficiently respectful, sufficiently reliable that we hope
to be trusted with this small modicum of reforms. I will ask the Members
of this House to rise to a full sense of their responsibility in shaping the
constitution of this House, to a full sense of their dignity and independence,
to a full sense of their duty to establish for this House a proper place

in the constitution of the country. With these words, Sir, I propose my
amendment. ’

THE HoNovrRABLE THE PRESIDENT: .Amendment moved:

‘“ That in the original Resolution, for the words ‘ make the Governor General the
President of the Council of State’ the words ‘ provide for the President of the

-Council of State being a member of the Council, elected by the Council and approved by
the Governor General® be substituted.’’

Again I would ask the House to confine itself to the amendment.

Tee HoNourAaBLE Sik ALEXANDER MUDDIMAN: Sir, one can get
.no better proof of the mollifying effect of the Council of State upon those
who sit in it than by listening to my Honourable friend Mr. Ramadas
Pantulu’s speech. I find he is now no longer attempting to wreck the con-
-stitution but is willing to try to amend it. It is to me a great satisfaction
that we have reached that position. By that means he undoubtedly will
forward the best interests of his country, if not the best interests of his
party. He has also, if he will permit me to say so, made a very interest-
ing gpeech. But in it I myself see some slight confusion of ideas. The
question before the House is the question of the presiding officer. Now,
if there is one duty which it is clear the President of a deliberative Assem-
bly should not perform it is the duty of expressing public opinion. Why it
should be thought that the appointment of an elected President will in any
way influence or give greater scope for the expression of public opinion I
fail to grasp. A President’ who took upon himself to express public
opinion ‘would, in my judgment, very soon cease to be a President
whom this House would regard with any great satisfaction. If I were
to descmbe the functions of a President—and I think the House
generally would agree with me—I would say they are more judicial than
executive. Now, one has to recollect that those who framed the Govern-
ment of India Act probubly were quite deliberate in making some difference
‘between the two Chambers. We know they were in regard to the
franchise; we know they were as regards the composition of the two
‘bodies, and with regard to this matter of the election of the President,
they decided to insert a definite statutory pravision providing for his nomi-
nation. Now, I see—and apparently my Honourable friend Mr. Ramadas
"Pantulu also sees—a certain amount of danger in second Chambers. One
of the dangers of second Chambers is that the first Chamber and the
second Chamber may be so alike as not to be distinguishatle in their opera-
*tion. That is, you come down to two Chambers which do not 8iffer in any
considerable degree. One of the differences that the Act does impose is
‘in this matter of the President. It may interest the House to know that
in the Mother of Parliaments this distinction also exists. ‘The Speaker of
the House of Commons is no doubt elected, but the Speaker of the House
‘of Lords is not elected. He is the Lord Chancellor, or in the case of &
‘vacancy, the Crown can appoint and generslly does sppoint & high judicial
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officer to preside in the House of Lords. Now, it is not even necessary
that the Speaker of the House of Lords should be a Member of the Cham-
ber. There are many instances of Lord Chancellors who have presided ine
the House of Lords without being Peers. - I think it is a matter of historical
interest, moreover, that it is a fact that the Woolsack on which the Lord
Chancellor sits is not actually within the precincts of the House at all.
There is nothing remarkable or peculiar in the fact that the second Cham-
ber should be presided over by an appointed President. I do not suppose
any Honourable Peer sitting in the House of Lords feels that that is any
reflection on the way in which he would exercise the right of election,
- because, as a matter of fact, the Chancellor is appointed by the Crown.
Nor is it any reflection on the capacity of this House that the same
difference should exist in regard to this House. I have not the slightest
doubt that if the power of election had been given to this House it would
have been exercised with the discrimination which marks the decisions of
this House. As I say, it is not an unusual feature of the constitution that
the Presidents in the different Chambers should be appointed in different
ways. My Honourable friend referred to the precedent of Canada. He
said that that was an old precedent and in practice did not exist anywhere
else in the British Empire. He was there slightly in error. He referred
to the fact that in the comstitution of South Africa the President of the
second Chamter is an elected President. There are also instances in other
Colonial constitutions where the President of the second Chamber is
appointed by the Government. Both in the Colony of New South Wales
and the Colony of Queensland the President of the Upper House is
appointed by the Governor by Instrument under the public seal, although
%he Speaker of the Lower Chamber is, as in this country, an elected
resident.

I must make one other observation on my Honourable friend’s speech.
He seemed to take the line, the line I have quite often heard, that Mem-
bers of these Liegislatures sit in these Chambers by different warrants, that
they are distinguished by the manner in which they are appointed . . . .

. THe HoxouraBLE MR. V. RAMADAS PANTULU: No. I did not makd
it. T tm fact said that such a distinotion made by Mr. Chari was nof
correct.

Tue HoNouraBLE S;z ALEXANDER MUDDIMAN: The Honourable
Membex_' does not fully grasp my point. . The point I am on is, if I under-
stood him rightly, he said that the appointment of a nominated President
was a fraud on the law, that it might be within the letter of the law kut it
was nct within the spirit of the law. That is the argument which I am
now about to destroy. The question is often raised not only in this House
but in othqrs places and arguments are put forward which seem to show
tha.?, there is a delusion abroad that there is a distinction between the
various Members of these Legislatures, that there is some particular sanctity
attaching to election or nomination, as the case may be. Now, it is well
@ha’s the House should have its mind quite clear on this subject. We all
sit here by one decree and one decree only. We sit here in virtue of an

Act of Parliament. You are elected in virtue of an Act of Parliament.
We are nominated in virtue of an Act of Parliament. You may
say you do not like the constitution and that you would like to
change it, but there is no doubt of the fact that the powers and duties

-
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of Mcmbers here, by whatever source they come, are the same and identieal.
And to suggeet that the Government of India Aot deliberately contemplated.
the non-appointment of a nominated Member is not in accordance with
facts or with the history of the Act, and such an appointment is well within
both the letter and the spirit of the Act.

I think I have said enough to show that, although I have no doubt
that this debate will attract the attention of the Statutory Commission
when they come to deal with the various constitutional questions which will
come before them, I doubt that it is a point of sufficient importance to
attract great attention, but that it will attract some attention, I have no-
doubt. I~have no doubt also that before the Statutory Commission comes
there will be no-question of amending the Government of India Act in the
way the Honourable Member suggests, and I think I have shown that in
my judgment there is no particular reason why it should be done. There
are precedents ome way or the other. The matter would be one for con-
sideration but not more than that, and the suggestion that it is in any way.
derogatory to this House or the constitution of this House that they should
not have power to elect their President is one which I think I have satis-
factorily. disposed of. In the circumstances of the case I oppose my Hon-
ourable friend’s amendment.

Tre HonourasLe Me. KUMAR SANKAR ROY CHOUDHURI (East
Bengal: Non-Muhammadan): 8ir, I rise to support the amendment of my
Honourable friend Mr. Pantulu. The Council of State is looked upon by
the public and was even originally intended- to act as a body set up for
the purpose of checking and controlling the more democratic Chamber of
the Indian Legislature on behalf of the Government. There is a move-
ment almost in every country to do away with the second Chamber where-
ever that body exists. There is such a movement even in England and
although the House of Lords has not yet been abolished its powers have
now been greatly curtailed, so that if the House of Commons passes any
law three times, it ipso facto tecomes law. Instead of bringing the Council
of State into line with the House of Lords in this respect we should not so
alter the constitution as to make this body still more retrograde. I am also
opposed to the Viceroy being the head of this body on constitutional grounds.
With the grant of reforms the position of the Viceroy has to be more or
less assimilated to that of a constitutional sovereign above all party poli-
tics. He should not therefore take part in the active administration of the
legislative bodies. On the contrary, the President of this House should be
one elected by this House to make his position similar to that of the Presi-
dent of the Assembly. It will add to the dignity and independence of the
Chair more than if he is selected by the Government, and make him more
popular, not only to this House, but to the outside public as well. The
Honourable the Home Member referred to the Lord Chancellor presiding
over the House of Lords. The Lord Chancellor no doubt is an officer of
the Crown legally speaking, but the occupant of the post changes with the
ministry and cannot be strictly held to be a permanent officer of the Crown.
Moreover, the House of Lords also performs some judicial functions. It is
the highest Court of Appeal in England and the Lord Chancellor who con-
4rols the judicial system is directed to preside over the House for that
reason.
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Tee HoNouraBLe M. MAHMOOD SUHRAWARDY (West Bengal:
Muhammadan). 8ir, I had no intention to interveme in this debate by
inflicting a lengthy speech but I feel called upon to speak a few words on
the amendment of my Honourable friend, Mr. Ramadas Pantulu. He
wants us to take a sudden high jump from nomination to election. My
Honourable friend, Mr. Ramadas Pantulu’s proposal is excellent as an
ideal, but if we bear in mind the character and qualifications imposed on
the composition of this House, my Honourable friend will immediately
realise that his very object would be defeated. It is barely six years since
we were constituted into a legislative body to exercise a great responsibility
which is far greater as & revising body than that of the Assembly itself.
The House has built up a reputation for sobriety, moderation and states-
manship, and I am inclined to think that some time mare should elapse
and some more experience should be gathered by us—I mean no disparage-
ment to my Honourable colleagues here,—before we can safely embark on
the principle of election for Presidentship. It will be obvious.to my Hon-
ourable friend that the analogy of the Assembly cannot hold good in the
.case of this House especially in view of its present composition in accord-
ance with the Government of India Act. I feel convinced, Sir, that the
proposgl of the Honourable Mr. Ramadas Pantulu is premature and there-
fore I oppose the amendment. : Sir, can ‘I speak on the Resolution?

TrE HoNourasLe THE PRESIDENT : Not at present.

Tae Honovrasre THRE PRESIDENT: The original question was:

“ That the following Resolution be adopted :

¢ This Council recommends to the Governor General in Council that early steps
should be taken to amend section 63-A of the Government of India Act,
Eo as to maké the Governor General the President of the Council of

t.to ’.',

Since which an amendment has been meoved:

‘“ That for the words ‘ make the Governor (General the President of the Council
of State’ the words ‘provide for the President of the Council of State being a
gm:mb;r of th; Council, elected by the Council and approved by the Governor General ’

substituted.”’ ’

The question I have to put is that in the original Resolution those words be
:substituted.

The Council divided :

AYES—10.
Alay Nabi, The Honourable Saiyid. Roy Choudhuri, The Honourable Mr.
Govind Das, The Honourable Seth. Kumar Sankar.
Mahendra Prasad, The Honourable Bett, The Honourable Rai Bahadur
Mr. Nalininath.
M h ii -
:rll);zol&:é” Ramji, The Honour “Sinha, The Honourable Mr. Anugraha
* Narayan.

Ramadas Pantulu, The Honourable )
. Mr. V. . : Zubair, The Honourable Shah Muham-
'Ra]t)m %&u, The Honourable Rao Sahib mad.

r. U.
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Brayne, The Honourable Mr. A. F. L.
Charanjit’

- Corbett, The Honourable Mr, G. L.
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o NOES—32,

Akbar Khan, The Honourable Major |
Nawab. Mahomed.

Bell, The Honourable Sir John.
Singh, The Honourable

Sardar. ) .
Commander-in-Chief, His Excelleneyp
the.

‘Mehr Shah, The Honourable Nawab-
Sahibzada Saiyad Mohamad.
Misra, The Honourable Pandit Shyams

Bihari.

Muhammad Ali Muhammad Khan,
The Honourable Maharaja Sir of
Mahmudabad.

Muhammad Hussain, The Honourable
Mian Ali Baksh.

‘Dadabhoy, The Honourable Bir Nawab Ali Khan, The Honourable-
Maneckji. N Raja. ‘
Das, The Honourable Mr. 8. R. Rainy, The Honourable Sir George.

Desfka Chari, The Honourable Mr.

P. C.
--Evans, The Honourable Mr. F. B.
Forest, The Honourahle Mr. H. T. B.

Golam  Mustafa’
Gray, The Honeuradble Mr. W. A. 1
Habibullah, ‘The Honourable Khan

Haig, The Honourable Mr. H. G.

Froom, The Honourable Sir Arthur.
Chaudhury, The
Honourable Maulvi.

Bahadur
Bahadur.

Sir Muhammad, B8ahib

Ram Saran Das, I'he Honourable
Rai Bahadur Lala.
Sams, The Honourable Mr. H. A.
Btow, The Honourable Mr. A. M.
Suhrawardy, The Honourable Mr. M.
Symons, The Honourable Major--
General T. H. : .
Tek Chand, The Honourable Diwan
Thomas, The Honourable Mr. G. A.
Thompson, The Honourable Sir John
Perronet.

Umar Hayat Khan, The Hongurable:
Colonel Nawab Sir.

Mcc atters, The Honourable Mr. A.

1
'
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The motion was negatived.

The Council then adjourned for Lunch till Twenty Minutes to Three of
the Clock. o

The Council re-assembled after Lunch at Twenty Minutes to Three
oi the Clock, the Honourgble the President in the Chair.

Tee HoNourapLE THE PRESIDENT: The Council will now resume
discussion of the Honourable Sir Sankaran Nair’s Resolution.

- TrE. HoNouraBLE MR, V. RAMADAS PANTULU: 8ir, on the main
Resolution 1 would like to say just a very few words. The Honourable
Sir Sankaran Nair has told the House that the Governor General will.
be an improvement over a nominated official. I beg to differ from him
entirely. The ideal for which we are working is to separate the execu-
tive from the judicial and the legislative functions of the Government.
These three are the primary functions in a civilised government and the
ideal towards which every civilised government is working is to dissociate
these three functions as far as possible. My objection really to an offi-
cial or one of the permanent Civil SBervices to preside over the Council
is that it will combine the Executive with the Legislature in o very in-
dissoluble and improper manner and I think my objection will be a hun-
dredfold stronger to the head of the Executive himself presiding over
the Legislature. That will be making the Legislature accept a policy
whiéh is directly in contravention of the policv towards which all civilised
nations are working in their constitutions. The Governor General as the
head of the Executive should be the last person to preside over us. The
proposal was there in the Montagu-Chelmsford Report, that the Governor
General should preside over the Council of State. The matter was consi-
dered by the Joint Parliamentary Committee. The proposal was given up-
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and very wisely given up, and I find from a perusal of the proccedings that
my Honourable friend Sir Sankaran Nair was himself against the proposal
at that time. He did not want the Governor General to preside. It will.
be more difficult, I think, for this House to give full and frank expres-
sion to its ideas and to manage its business in an atmosphere of freedom
when the Governor General presides than when a member of the perma-
pent Civil Service presides. [ will not go into the details of the argu-
‘hents of Sir Sankaran Nair, but I will'at once say that I do not' agree
with any one of them because they are most unconvincing. And I think
the wisdom of the framers of the Government of India Act and of those
who gave evidence against the idea of the Governor General presiding.
over the Council ought really to guide us now in this proposal. We
have really progressed in the right direction. The Governor General has
got very many functions to perform and his dual position in the Legisla-
ture both as a part as well as its head will be a very anomalous 6ne. He
will be the person who will have to assent to or veto enactments passed
by this Council. When this Council passes & particular measure and if
in' his capacity as Governor General he has got either to veto it or assent
to it, he will be finding himself in a very difficult situation to upset the
decision of the very Chamber over which he presided. It will be a farce:
for any President to veto a measure which is passed by & large majority
of the Members of the House over which he presides. It is a most un-
natural thing and I think no wise Governor General will ever accept such
a position, of being placed in the position of a judge of measures and
other enactments passed by the Chamber of which he is a Member and
President. Therefore, either from the point of view of the Governor
General or from the point of view of the freedom of this House or from
the point of view of the progressive nature of the constitutions elsewhere,
it is most undesirable to associate the head of the Executive with the
Legislature in the manner proposed. For these reasons, Sir, I strongly
oppose the Resolution.

TeE HoNouraBLE SIR SANKARAN NAIR: Well, Sir, the only reply
to my Resolution, or rather to my speech, .has been that of my friend,
the Honourable Mr. Ramadas Pantulu, and his contention reduces it-
celf to this, that we are all now attempting . to separate the executive
from the judiciary and rather than have the head of the Executive:he
would prefer a subordinate in the Executive Department, because I
suppose he means he will be more amenable to the control of the Coun-
cil. The argument is, on.the face of it, fallacious from beginning to end.
The words which Sir Alexander Muddiman used in speaking against
the amendment support me to the full extent. The words that he used
were ‘‘the functions of the President of the Council are more judicial
than executive’”’. Now, we know the difference between a man being
really impartial in his decisions and a man being above the suspicion of
vertiality. The cases are quite distinct. We know that the lower you
go, the greater is the imputation of partiality; the higher you go, the
less the imputation. From the Himalayas to Cape Comorin, we are now
seeking to separate the judiciary from the executive. We do not charge
the officers, the district judges anfi others who are drawn from the. exe-
cutive, with actual partiality in the execution of their office, but what
we say is that the training which they have received, the associations
they have with the executive place them in such a position that they
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are not above the suspicion of partiality, unconscious it may be. That
it now the casé. People generally—Indians generally—are agreed upon
it that we ‘want that separation on that ground, not because they are
actually par#ial, but because there is a suspicion of partiality. The
lower the grade of the officer, the greater the liability to suspicion. In
the High Court there are Civilian %r:dges: the evil scarcely -exists. In
the district courts, there are district judges: there is a greater suspicion
there. Go further down, to the case of deputy magistrates, head assist-
ant collectors, and so on: it is greater. That is the reason of it. The
higher you go, the less the suspicion. That is the reason why if you
are to have an executive officer at the head of this Counecil, it is far
better to have the Viceroy himself who is also charged with the duty of
the progressive development of popular institutions. That duty he can-
not forget, though others may; and I submit, therefore, to you, Sir, and
to the House, that is a complete answer to my Honourable ftiend. Then
be trotted out various bogeys. He said: how is he, after presiding here,
to veto the motion. My friend is entirely new to this Council and that
is why he: makes all these observations. Ever since the inauguration
of these Legislative Councils the Governor General has been the Presi-
dent. He has been carrying oyt -all these duties; he has been perform-
ing all the functions which my friend says he will find it difficult to per-
form. S8ir, I have nothing more to say.

Tae HoNovrasLe THE PRESIDENT: The question is:

‘ That the following Resolution be adopted :

‘ This Council recommends to the Governor General in Council that early steps
should be taken to amend section 63-A of the Government of India Act,
80 as to make the Governor General the President of the Council of State’.’”

The motion was negatived.

RESOLUTION RE ASSIGNMENT OF A SUITABLE PLACE IN THE
WARRANT OF PRECEDENCE TO MEMBERS OF THE COUN-
CIL OF STATE, OF THE LEGISLATIVE ASSEMBLY AND OF

" PROVINCIAL LEGISLATIVE COUNCILS.

THE HoNoURABLE Rar Bamapur Lara RAM SARAN DAS (Punjab:
Non-Muhammaddan): Sir, I rise to move the Resolution which stands in
‘my name:

‘“ This Council recommends to the Governor General in Council to take such steps
as may be necessary to secure the assignment of a suitable place in the Warrant of
Precedence to Members of this Council, of the Legialative Assembly and of Pro-
vincial Legislative Councils.’”

8ir, I have tried to study the history of the Warrant of Precedence

in India and I find that the first order was fixed in 1814. The next

table of precedence was prescribed in January 1855 and the 22nd place

in it was assigned to the members of Legislative Council of India, all of

whom were officials in those days. The Indian Councils Act of 1861

1 tor-the first time made provision for the appointment of non-officials also
a8 members of the Legislative Council, and in July. 1862, a revised

Warrant was published assigning the 80th place to ‘‘members appointed
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t~ the Council of the Governor General of India for the purpose of mak-
ing laws and regulations . according to priority of appointment except in.
the case of members who may on other grounds be entitled to special
precedence.’” The latter class evidently comprised the higher officials,
end the 30th place was therefore perhaps. intended for the particular
benefit of the non-official Members. In 1877, the Warrant was again
revised and provision separately made in it for Additional Members of
the Councils of the Governor General as also of Provincial Councils.
Thus  the 18th place was given to the Additional Members of the Gover-
por General’'s Council, the 22nd to the Additional Members of the
Councils of Madras and Bombay and the 24th place to the Members of
the Bengal Council. The next revised Warrant was issued in 1899 giv-
ing the 19th place to Additional Members of the Governor General’s
Council and the 27th to the Members of the Councils of Provineial Gov-
ernors and Lieutenant Governors. This Warrant was further amended
in 1918, assigning the 40th place to members of the Legislative Counecils
+{ Chief Commissioners. The Warrant thus amended was in force till-
the 17th of August 1922, when the non-official Members of all Legisla-
tures were altogether omitted from the Warrant of Precedence.

~ Thus it will be seen that the recognition that had been made of the
position of non-officials of Legislatures ever since 1862 continued for 60
vears. From the earliest time when non-officials were first admitted as
members of the Legislatures and throughout the various changes intro-
dnred from time to time in the constitution' and functions of the Legis-
lative Councils, the non-official members were entitled to a definite place
in the Order of Precedence. This position was maintained for over a
vear and a half even in the case of members of the present Reformed
Legislatures only to be withdrawn without any reference to them. From
certain interpellations in this House and in the other place, Government

must have realized that the withdrawal of this privilege has not met
with the entire approval of non-official Members. This matter came up
icr consideration also in the ccmmittee appointed to enquire into the
privileges and status of members of this House. And it is significant
that no less a person than my friend the Honourable Mr. Ramadas
Pantilu, the leader of a democratic party, made a proposal in that com-
mitiee that members of both the Houses of the Central Legislature
should be given a definite position in the Warrant of Precedence. The
Committee thereupon unanimously decided to place on record their
cpinion that, owing to ahsence of a place in the Warrant of Precedence
for Members of the Legislature, thev do not always receive on publio
official occasions the recognition to which their position entitles them.

Tlie Committee However by a majority declined to make any recommend-
rtion for the assignment of a place in the Warrant to members of this
House, as they understood that the Warrant was desiemed to regulate
ihe procedure sclelv of officials amongst themselves. The official view
of the matter as expressed by the Honourable Mr. Crerar in this House
to my question No. 88 on the '28rd Angust last vear is also much to the
same effect, except that while the Hénourasble Mr., Crerar said that the
Warrant was primariy intended to regulate the position of officials. the

Privileges Committee understood it to be meant to regulate the position

aolely of officials. That this is not an _accurate view is evident from,

the factd stated by me that non-official Methbers did undoubtedly enjoy

D
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the privilege for 60 years. The Honmourable Mr. Crerar tried to explain
it away by observing that inclusion in the Warrant of non-official Bzam
bers of pre-reform Councils was a relic of the position under which such
Members were persons added to the Executive Council when it met for
iegislative purposes. This explanation certainly does not hald good in
the case of Members of provincial Councils in provinces where there
were no Executive Councils in pre-reform days. As I have already
pointed out, Members of all provincial Legislative Councils had definite
places allotted to them in the Warrant. Moreover, the present Warrant
allots a specific position to Vice-Chancellors of our Indian Universities
who are in most eases non-officials. What I understood from the reply
given by the Honourable Mr. Crerar was that in the new Warrant of
Precedence all places for non-officials were eliminated. If we study the
new Warrant we find that the position, 80th, for Vice-Chancellors of
Indian Universities has been retained and that further places have
been newly given, 44th, to non-official Presidents of Municipal Corpora-
tions in the Presidency-towns and Rangoon within their respective muni-
cipal jurisdictions and 58th to Sheriffs within their own charges. Where
is then the elimination of non-officials?

Though the majority of the Privileges Committee accepted the official
view about the purpose of the Warrant of Precedence, they thought that the -
attention of Government should be drawn to the necessity of taking steps
to secure that Members of the Council should have a recognised position
at public functions. The evil of which I complain is admitted by the Com-
mittee though they have left the remedy to be determined by Government.
It is- my intention in this Resolution to draw the pointed attention of
Government to this matter and invite them to revert to the practice that
obtained for sixty years as the only right course to follow.

Sir, 1 hope it will not be contended by any Homourable Member that
in these days of democracy no one should attach serious impeortance to a
position in the Warrant of Precedénce. Analogies of other countries, I sub-
mit, will not be a safe guide in thesé matters when we remember the
peculiar conditions in India. Peosple attech greater importance to these
things in India than perhaps anywhere else in the world. Government
themselves have, in certain matters, tried to keep up the old Indian customs
and practices. The periodical Darbars that are held at Delhi, in
the provinces, and in the districts and their attendant ceremonies,
are peculiar to India and are a relic of the past. Speaking of
the Punjab, I can say, that at these functions definite places
are reserved for Durbaris, and claims to these comparative distinctions
are handed down from sire to son. People in general regard these distine-
tions as of considerable value. And any lapse from his position at these
functions on the part of any one, humiliates him in the eyes of the public.
The removal of the Members of Legislatures from their long recognised
plsce in the Warrant of Precedence has given the occasion in many instances
for thoughtless action on the part ®f officials and as a result people have
begun to leck down upon us as & class of people who have suffered official
degradation. I wonder whether the representatives of the people in the
various Legislatures are alone to be considersd undeserving of any distinc-
tive position at official funotions. One may enquire as o why it is that
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with the expansion of the constitution the people’s representstives poesess-
ing enlarged powers are called upon to swrrender a privilege that was
eujoyed by their prodecessors having far less legislative authority. It has
always been understood that Government will not allow the dignity and
prestige of the Members of the reformed Central Legislature to suffer by
corparison with those of the pre-reform councils. I therefore hope and
truct that Government will accept this Resolution and secure an assign-
ment of a suitable place in the Warrant of Precedence to Members of tue

Legislatures.

I am well aware of the fact that the Warrant of Prece@ence is issued
under His Majesty 's sign manual, and the question of admitting any claas of
persons therein i8 not technically a matter for the Government of India to

' decide. It is however quite permissible for Government to make recom-

mecndations in that matter and take nccessarv action for the purp:se of
securing the privilege which our predecessors enjoyed in the old Councils.

As the Resolution affects the dignity and prestige of the Members of
the Legislatures I venture to hope that it will have the unanimous support

of the House.

"Tae HonouraBLE CoLoNEL Nawasz Sir UMAR HAYAT KHAN
(Punjab: Nominated Non-Official): I strongly support this Resolution. Not
only should this House and especially the non-official members be thankfui
— to my Honourable friend, but the Government also should be

) thankful becnuse this discussion at any rate has brought to their
notice how much we all feel this privilege having{een taken away from us.
The legal authorities know that any privilege that one has enjoyed for
B0 years even against Government as an adverse possession cannot be
altcred, and I hope that in this case too the Government will consider
the question in that light. - It is laid down in the Warrant of Prededence
that if any question crops up in this connection the Viceroy has got powers
to decide the matter. THere the whole House asks for a privilege and it
is for His Excellency to consider the matter. One sees that a particular
place has been assigned to the Council of ‘the Secretary of State—it is
after No. 9. Tf one Council is assigned a place, why not another Council
and then yet another Council below it. etec.? Government is not only pro-
ceeding in the direction of taking away the privileges of this Council, but
even any privileges that are given in the Warrant of Precedence to the
Knights are disregarded. Knights, I think, are assigned the 81st place
in the Warrant of Precedence. When we are in Delhi we are very thank-
ful to the Government here that when we go to the Viceregal Lodge
the courtesy of the rank is given us as before and.in all the functions here
everything ‘is all right.

Tre HoNourasie Rar Bamapur Lata RAM SARAN DAS: Question.

Tae HoNouraBLE CovoNer Nawas S;e UMAR HAYAT KHAN : Directly
we go nearer home to our own provinces these privileges diminish and when
we go to our districts they are practically disregarded: altogether. One does
service to the Government and to the country and tries to elevate oneself
80 ‘t..h‘a‘t people may say that by doing work he has been elevated. I think it
is in the interests of Government glso that they should do something towards
thop‘g“who do good service to them. It is ruled that if a man holds two
positions he should be given the higher of the two. I have seen cases,

’ »3
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ond of them is my own, where I was told, *‘If you only give up your lowe
position you will get higher.”’ It is not so laid down in the Watrant
of Precedence at all to relinquish one of the positions. On the other hand it
a man has got no second position and is not even a provincial Darbari, he
will be elevated above another person who holds & lower position. That is
‘anvmalous and ridiculous . . . . . -

TrE HoNouraBLE SiR MANECKJI DADABHQY: We do not under-
stand what you say.

- ‘I'ne HoNoumraBLE CoLONEL Nawae Sir UMAR HAYAT KHAN: This
is done and 1 can prove, ii you cun discuss it with rae in private, that wiat
I am saying is ngot. 1 wisn to say one tiung which 1 hope will not be taken
ill. Yrends of the Gouvernment consider vhat if they approach the Gov-
erument, the latter know uhat the former will not budge irom them, they
are kicked at, while those who go in right and left tor Government are
shaken -by their hands aud considered the best. In this way 1 think ‘that
those who are responsible for this state of afiairs are not at aud going in
the right direction. Those who do not care for Governinent's honours
and Government posts will come to think that it #s better to be agamst
Government. Slowly and slowly everything is being taken out of the
Government’s hands. When they had iots of nominations people looked
to them as they could help their friends. We do serv.ce to the Govern-
ment and when we go to them for nominations they say, ‘‘Go and beg the
country for votes’’. Things should not have been like this with regard
to this Honourable House, for Members should have come here absolutely
independent of anything so that they can speak out their minds and say
things both to the Government and to the people in an impartial way.
If people come from one side they have to look to their constituency, and
if they come from the other side they have to look to the Government.
I think that the privilege which has been taken away is a great insult and
Government should look into it. Also the other question which I have
put before the House, i.e., the resigning of a comparatively lower posi-
tion, is entirely wrong and should be looked into because it has been meted
out to some of the Members of the Council of State.

Tae HoNourRABLE MaJor Nawas MAHOMED AKBAR KHAN (North
West Frontier Province: Nominated Non-Official): After the speech of the
Honourable Lala Ram Saran Das and the subsequent speech made by
Colonel Nawab Sir Umar Hyat Khan, although I myself am not so ardent
and zealous an advocate of a suitable place in the Warrant of Precedence
being given to Members of this Council or of the Legislative Assembly and
the Provincial Councils, still if some places are assigned to the Honour-
able Members of this House as were assigned to those of the old Imperial
Council I do not think that it will in any way be doing an injustice to any
department or any individual. After all the Council of State is supposed
to he the highest legislative body in India and if the Honourable Members
of this House are assigned the same position in the Warrant of Precedence
a8 was assigned to Members of the late Imperial Council, it will not in
any way be unfair to the dignity of this House. Circumstances and espe-
cielly social status in the East very much differ from those of the West.
According to my views the East will have to travel at a very accelerated
pace to get to the Western standard of thinking. The time required for
the purpose will' be & very long one and I do not think that anybody in
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India can predict the exact period during which the East can bé expected
%o reach the present way of thinking ot the West, leaving aside the pro-
gressive and ever-cuangnng ways of tue latter. Tne West is progressing,
by leaps and bounds, ssy at a speed of 80U miles an hour and it is quite
impossible for the last to compete with it or arrive at that standard of
thiniking. ln my opinion to judge the Eastern by the Western standard
will be the greatest fallacy. 'L'here is aiways bound to be some difterence
between kastern and Western notions and if the Government of Indiu .
deem it advisable to take some action on this Resolution 1 will in no way
take objection to it. My reason in differentiating between the Eastern and
Western standard of thinking is based on the answer given to the Honour-
able Lals Ram Saran Das in reply to his question in connection with the
.Warrant of Precedence on the 23rd August, 1926, in this House. It
appears to me from the answer referred to that the abolition of the crder
of precedence and the assignment of piaces to the Members of this Counci:
was made to bring the Members of this House into conformity witu t ose
of the British Parliament. 8ir, to judge the feeling of all the Members
of this House by those of the British Parliament does not seem to me
justifiable. India must be judged by Eastern ways. We have got our
owL position in our provinces and I for one am quite satisfied ,with the
position I hold in my own province, but still if something is done and if
places are assigned to Members of this House as were assigned to Members
of the old Imperial Councii, I think it will not be out of place if this request
is granted.

Tre HonouraBLE S;R ARTHUR FROOM (Bombay Chamber of Com-
merce): 1 do not want to say very much about this Resolution except that
I was a member of the Committee appointed to inquire into the privileges
of this House and it is perfectly correct, as the Honourable Lala Ram Saran
Des has said, that my friend on my right did introduce this question of
the position of the Members of the Council in the table of precedence.
‘Now, Sir, having said so much I would like with your permission to move
‘an amendment to this Resolution and my amendment will be that all the
words after the words ‘‘Members of this Council’’ be deleted. May I con-
tinue on that amendment?

Tue HoNourasLe THE PRESIDENT: Certainly. It is for the Couneil
itself to object. It is not for the Chair to object.

‘Tee HoNoruaBLE S1R ARTHUR FROOM: My reason for the amend-
mont is very simple. We.do not know what are the feelings of the Legis-
lative Assembly on this question and we do not know ‘what the feelin
of the Provincial Legislative Councils are. Tt is quite possible that the
Legislative Assembly do not want a position in the table of precedence.
It is quite possible that the Members of the Legislative Councils equally
do no wunt a position in the table of precedence. Therefore I suggest that
this Resolution should stop at the words ‘‘Members of this Council”’. I
‘have not very much to say on it. I was in the old Imperial Council before
the Reforms and, as the Honourable Lala Ram Saran Das has pointed out,
tho Members of that Council had a position in the table of precedence.
When the Council of State was formed, I think, at the beginning, it had
a position in the table of precedence. The Honourable the Home Secre-
tary, Mr. Crerar, at our meeting told me it was not so—perhaps I should
05 quote him as he is away. 1 was afterwards told by a higher official
that I was correct, that the Council of Btate did have a position in the table
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of precedence. (T'he Honourable Lala Ram Saran Dgs: ‘‘For a year and a
hati.’y Why it was teken away 1 do not quite know. If &' position in
the table of precedence is an attraction to Members of this Council why
should it have been cancelied. I think that they might rightly regard
theraselves of as much importance as the Honourable Members of the old
Legislative Council in pre-reform days and I think that Government would
do well to accept this Resolution as I have amended t.

The Council of State is not always too attractive for this reason—I
am not saying anything againsy the constitution of the Council of State—
but when we come up here a lot of time is wasted. We had one meet-
ing last week. It does exhaust our patience, because our time is being
wasted owing to the obstructive methods of another place and the refusal
to sit on days which are not holidays. (The Honourable Mr. V. Rama-
das Pantulu: *‘'Question.’’) I do not want to lay too much stress on that
point. What I do say is that we have to exercise a great deal of patience.
We feel that we are wasting a good deal of time, not wasting time when
we are meeting but wasting time when we are not meeting. The number
of days on which we do not meet are greater than those on which we do.
It is not of our seeking. Therefore, if an Honourable Member of this
Council brings forward a proposition which may make the election to
the Council of State rather more attractive than it is otherwise, I do
not think that Government should oppose such a Resolution. 8ir, 1
move my amendment.

Tug HonouraBLE THE PRESIDENT: Amendment moved : .

* That the words ‘of the Legislative Assembly and of Provisional Legislative
Councils * be omitted.” )

THE HoNoURABLE MR. P. C. DESIKA CHARI (Burma: General): I
have not much to say on the original Resolution nor on the amendment,
but I rise to say a few words because the Resolution as originally drafted
brings in other bodies who may have their own views in the matter as our
friend the Honourabie Sir Arthur Froom said. I think it is better that we
should confine ourselves to the Resolution as it is proposed to be amended
because it carsies into effect the ideas and underlying objects of the

Mover of the Resolution without straying into fields into which we are.
not entitled to go.

Sir, I do not know what importance attaches to this Warrant of Pre.
cedence, but as it is the Warrant of Precedence implies there is a certain
amount of prestige attached to people who occupy higher rank than those
people who occupy lower rank, and if there are people who are out of it
altugether it shows there is a brand of inferiority to those people who are
exciuded. And the position is aggravated in this case because, as the
Honourable Mover has pointed out, this privilege is one which the Members
of the previous Imperial Legislative Council enjoyed for over 60 years;
and to take away such a privilege—whether it is'a great thing or a small
thing—amounts to a slur on the highest Council of the State which has
taken the place of the oid Imperial Legislative Council. Sir, indirectly I
believe there is another reason why the Members of the Council of State
ought to have a place and a proper place in the Warrant of Precedence.
I am told—I have not gone into the matter myself and I take it for granted
:—that the Council of Statg had beon enjoying the privilege for some time
after it began to function. If that is the cese, what is the object in deleting
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tha Members of the Council of State from that table of precedence? Is
it realiy meant to enhance the prestige of the officials and lower the pres-
tign of the mnon-official Members of this House? I find that
the Aet has been so worked as to enhance the prestige of the
officials and to reduce or belittle the prestige of the non
official Members of this House in various particulars. It is on this ground
and on this ground omly that I want the position which the Members of
the Council of State were enjoying soom after this House came into exist-
ence to be given to them, otherwise the taking away of the privilege will
be regarded as more or less an indictment on the non-official Members of
this House; and I regard it at least as a slur which the official Members
ought to take the carliest opportunity of removing. With these words,
Sir, I heartily support the amendment.

Tae HoNouraBLE Rar Bamapvr Lara RAM SARAN DAS: S8ir, 1
accept the amendment.

THE HoNouraBLE Mr: H. (. HAIG (Home Becretary): Bir, I hope I
shall be in order if I speak to the amendment and the Resolution at the
same time. I need not, I think, assure the Council that Government have
not the slightest wish to do anything that would in any way impair their
dignity or the respect which is due to them from the country, I think
the whole record of Government should be sufficient to refute any- such
idea and I hope no such suspicion will linger in any Honourable Member's
mind. Nor, Sir, should I have supposed it was possible to imagine that
this was a question of jealousy between officials and non-officials. The
Warrant of Precedence is a document which gives rise to a great deal of
criticism and a certain amount of misunderstanding and I think in the
course of this discussion this afternoon there has been a certain amrunt of
misunderstanding as to- what the Warrant is intended to do. I will read
out the first note which iz attached lo the Warrant. It says:

‘“ The entries, while regulating relative precedence with each other of the persons
entered therein, do not give them any precedemce over members of ‘the mon-official
community resident in India, whe shall take their place according to usage.”

The actual entries in the Warrant are entirely of officials. One Honour-
able Member certainly did suggest that various non-officiala have found
their way into the Warrant, but, Sir, I think they found their way in in
virtue of their official position. It appears to me that the President of a
Municipal Corporation is reaily occupying position in a way which I under-
stand the Members of the Legislature would not claim to be. I think
many Members of the T.egislature rather emphasise their non-official posi-
tiom. Well, Sir, that at any rate is what the Warrant is intended to do.
It is intended to be a list of officials and it regulates the position of
officials inter se and it deﬁnite‘ly says it gives them no precedence over
members of the non-official community who shall take their place accord-
ing to usage. Well, 8ir, T admit that in the old days, the Members of the
Central Legislature, before the Reforms, did oceupy a place in this Warrant.
Reference has already been made to the interesting historical explanation
of that fuct. Tt was undoubtedly a relic of the time when the Members
of the Viceroy’s T.egislative Council were regarded as persons added to the
Executive Council when it met for legislative purposes. (Several Honour-
able Members protested.) I did not quite understand what the Honour-
able Members said. Are they attempting to deny that statement?
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‘ Tz HoNourAsLE S;k ARTHUR FROOM : I was never an official Mem-

ber of the Viceroy's Legislative Council, 8ir. 4
. Pre HonourasLe Mr. H. G. HAIG: I said, Sir, that it was an interest-
ing historical survival. I did not say that any Member here present was
an’ official but that in the old days originally that Council was regarded as
an -addition to the Viceroy's Exeoutive Council and the Members of the
Viceroy’s Executive Council were described as Ordinary Members and
the others were described as Additional Members. I think, Sir, I am right
in that contention.

Tre HoNourasrE Sir ARTHUR FROOM: That is quite correct.

- Tae HowourasLe Mr. H, G. HAIG: Of course, we have gone a long
way since then. But it was on that account that originally Members of
the Central Legislature found & place in the Warrant of Precedence. In
1922, when the Warrant was revised, that appeared to be an anomaly and
a decision was taken after careful consideration that the Warrant should be
confined to what it was really intended for, namely officials, and that so
far as non-officials were concerned their precedence should be left to bc
determined by usage, with a certain amount of guidance. Well, Sir, that
is the position at the present time. This proposal was considered by the
Committee appointed to inquire into the privileges and status of Members
of the Couyncil of State and it appears to me personally that the .conclu-.
sion of that Committee, of which I see the Honourable 8ir Arthur Froom
was & Member  (The Honourable Sir Arthur Froom: ‘I have already said
so.”’) was a wise conclusion. It says:

“ The majority of the' Committee were of opinion that they should not make any
recommendation as to the assignment of a place in the Warrant to Members of. the
Council of Btate as they understand that the Warrant is Jesigned to regulate the
precedence of officials among themselves.’”

That is the point I have been trying to make. They go on to say:

‘‘ They think, however, that the attention of the (Government should be drawn to
the necessity of taking steps to secure that Members of the Council of State should
have a recognised position at public functions of the nature referred to above.”
Well, Sir, that is the object which the Government have been anxious to
secure. If in any case the object of Government has been defeated, if in
practice the Members of this Council have not been assigned at various
functions a reasonable place, T think the Government would be very glad
to look.into the matter and make further inquiries. I would go further.
Theugh T cannot pretend that I am convinced by the arguments which have
been advanced this afternoon, the Government are perfectly prepared to
reconsider the whole position in the light of the discussion which has taken
place here. I cannot commit the Government as to any decision they
may come to after such re-examination of the position, but T hope that my
Honourable friend will rest content with this assurance and will not feel it
necessary to press his Resolution. .

TaE HoNouraBLE Rar Barapur Lara RAM SARAN DAS: Sir, T thank
my gallant friend the Honourable Colonel Nawab Sir Umar Hayat Khan
for his drawing the attention of the House to the fuct that there were
places of precedence for Members of the Council of the Secretary of State
for India some of whom were non-officials.  Sir, pluces of courtesy have
been given in the lategt Warrant of Precedence, brought up to the 23rd
June, 1924. is now before me, and besides the Members of the Council
of the Secretary of State, it includes Peers. Knights of the Garter, Privy
Councillors, Members of the Council of the Secretary-of State for India.
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TeE HoNouraBLE MR. H. G. HAIG : These are not in the Warrant.,

Tee HoNouraBLE S; MANECKJI BYRAMJI DADABHOY: They
come by courtesy.

THE HoNoURABLE Rar Banapur LALA RAM SARAN DAS: I wil
quote, Sir. They were included when the Royal Warrant was amended
on the 26th February, 1928. I hope my Honourable friend will put me
right if I am wrong. I have given him the official reference-

Tee HoNouraBLE MRr. H. G- HAIG: If the Honourable Mémber will
look at the warrant he will see that this is a note to the Warrant, and it
18aYS :

‘“ The following may be given, by courtesy, precedence.’’

Tee HoNouraBLE Rar BaHADUR Lara RAM SARAN DAS: With this
it is also stated that Peers, Knights of the Garter, Privy Councillors,
Members of the Council of the Secretary of State for India, come imme-
diately after Members of the Governor General’s Ezxecutive Council,
Article 9. So, my Honourable friend Mr, Haig is, I think, incorrect in say-
ing that they have not been given a place in the Warrant of Precedence.
The Warrant of Precedence has specified that they are given the 9th
place in the order of precedence. And so are the Baronets of England,
Knights Grand Cross of the Bath, Knights Grand Commander of the Star
of India, Knights Grand Cross of St. Michael and St. George who come
immediately after the Commissioner in S8ind, Article 15. 8o, there are
a number of other non-officials who are either Knights or who are Knights
Bachelors or Knights Commanders of various Orders who are given a
specified position in the Warrant of Precedence, though as a matter of
courtesy. They form part of the Warrant of Precedence which has been
published by the Government of India by their Notification No. 558-I-22-
Public, dated the 28rd June 1924, and signed by His Majesty’s Command
by the Right Hon’ble Sir Edwin 8. Montagu. I think, Sir, that this
explanation will convince the Honourable the Home Secretary that
although they are given positions of courtesy, their usage and courtesy
position is distinctly specified. My friend the Honourable Sir Arthur
Froom was not quite positive’ whether the last Council of State during its
life enjoyed the position which was enjoyed by the late Imperial Council.
Sir, as far as the Government records show, they enjoyed the position till
‘the 17th August 1922. 8o, for over a year and a half they were given
the same position as their ancestors enjoyed- (Laughter.) (An Honour-
able Member: ‘‘Predecessors.”’) I am sorry—I meant ‘‘predecessors’.

Well, Sir, the Honourable the Home Secretary has drawn my atten-
tion to paragraph 1 of the Warrant of Precedence under discussion now.
In that connection I want to say, Sir, that the usage provision contained
in that paragraph is not always followed. T can give instances to the
Honourable the Home Secretary in which I ¢an prove that the go-called
-usage has not always been observed for the Members of the Legislature.
I myself was not given a place which I was entitled to as a Member of
th2 Legislature during many official functions in the Punjab and so was the
case with many others. In case the Home Secretarv wants further in-
formation, I can furnish him with dates and further details.  Only the
other day, Sir, although I had not the pleasure and privilege of attending
a recent Investiture ceremony at the Viceregal Lodge here, some
those who attended it told me that even some of the most prominent
Members of this House were given back seats at that official function, and
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even big dignitaries Jike the Honourable the Maharajadhiraja of Lar-
bhanga, & G-C.I.E., was also given a back seat. If 1 am wrong I wish
the Home Secretary to correct me.  This shows how his paragraph 1 is
translated into practice. The Home Secretary’s remark that the Order of
Precedence is solely meant for the Order of Precedence of officials alone
is wrong. May I ask him, Sir, if that was the object of the Government,
why placeg for other persons whom I have already named were added
to the Warrant? The Vice-Chancellors of Indian Univérsities are generally
non-officials.  They do not compare with the position of the Presidents
of Corporations which the Honourable the Home Secretary has just men-
tioned. They too do mot draw any emoluments or any salary and yet
their names were added in the Warrant of Precedence. On the other
hand, a number of names have been added which shows that the Order
of Precedence is not solely meant for officials. This was the misunder-
standing under which the Privileges Committeé did not prominently make
this recommendatidn as they understood that the. Order of Precedence was
meant solely for officials. In case they had known that it was primarily
for officials I think their recommendation would have been different. The
Honourable the Home Secretary has pointed out that our predecessors
enjoyed the privilege because they were Additional Members of the Exe-
cutive Council of the Government concerned- May I ask the Honourable
the Home Secretary why and how in provinces where there were Legis-
lIative Councils and where there was no Executive Council, a specific posi-
tion or rank had been given to the members of Legislatures in the Warrant
of Precedence? His argument thus does not hold good. In the Punjab,
in particular, Sir, we have positions allotted to different Darbaris, some
of whom—1I should say most of them—enjoy that position on a hereditary
basis. These people who have been enjoying that position for over 50
years in the Punjab also feel that the Members of the Legislature, who
had a distinetly high position amongst them in the old days, have been
altogether kicked out now. This question has been sufficiently debated
upon and I request the House to keep up the dignity and position of this
House by accepting this Resolution. '

Tae HoNourasre Me. H. G. HAIG: I do not propose to detain the.
House long with reference to the numerous points raised by iy Honour-
able friend in his concluding remarks. I only wish to make « few points
clear, particularly one point in which perhaps 1 made the iiistake of
interrupting my Honourable friend instead of waiting to explrin, when
my turn came, exactly what I meant. I am sorry that I put him to the
inconvenience of reciting a lot of information which had been really with-
in my kmowledge and did not exactly meet the point T was trying to make.
My point was really a small one and it is simply this, that the body of
the warrant is intended only for officials and that certain notes are added .
to that Warrant to show that certain non-officials may by courtesy be
given rank corresponding to the rank of an official in the Warrant . .

Ter HoNourasLE Rar Bamapur Lara RAM SARAN DAS: Are Vice-
Chancellors paid officials?

Tag HoNoueaBLE Mr. H. G. HAIG: I take it that they are for this
purpose. - All the passages that my Honourable friend read out were
from the notes to the Warrant and do not affect my argument. I am
not quite sure, and I should have been glad to have my Honourable
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friend's statement on it, whether he proposes that the Me;:nbers of the
Council of State should be included in the body of the Warrant or that
a courtesy place should be assigned to them in the notes.

Tre HoNouraBLE Ra1 Banavur Lara RAM SARAN DAS: I want their
place in the Warrant of Precedence. ’

Tue HoNoumasLe Me. H. G. HAIG: In the Warrant itseli? Then
that point is clear. (An Honourable Member: *‘As before.’’) .

THE HoNoURABLE Rar BaHapur Lana RAM SARAN DAS: Yes, as
before.

Tae HoNourasLE MR, H. G. HAIG: With regard to my historical
statement which seems to have evoked some doubt I assure my Honour-
able friend that it was not intended as an argument; it was intended to
be, and I believe is, a statement of fact. It may be that there was no
very good argument for applying that particular analogy to circumstances
which arose afterwards, but in origin that was how thiy procedure started.
As T have already said, the Government are fully prepared to examine the
whole question further, particulurly in view of the feeling which seems
to have found considerable expression in the House this afternoon. Gov-
ernment have no wish whatever that Honourable Members should feel
themselves in any way slighted and they do not feel prepared to vote
‘against the Resolution about which the House entertains strong views.

Tax HoNovrABLE THE PRESIDENT: The original question was:

*“ That the' following Resolution be adopted :

‘ This Council recommends to the Governor General in Council to take such
steps as may be necessary to secure the assignment of a suitable place in
the Warrant of Precedence to Members of this Council, of the Legislative
Assembly, and -of Provincial Legislative Councils *.”

‘Since which an amendment has been moved:
“ To omit the words ‘of the Legislative Assembly and of Provincial Legislative
"Oouncils.”” .

The question that I have to put is that those words be omitted.
The motion was adopted.

Tae HoNouraBLE THE PRESIDENT: The question, then, is that the
Rexolution, as amended, be adopted.

The motion was adopted.

THE HoNovrABLE THE PRESIDENT: Will the Honourable the Leader
of the House assist me to decide what date I should fix for the next meeting
of the Council?

TreE HoNouraBrLe Kuan Bamapur SiR MUHAMMAD HABIBULLAH
SamiB Basapur (Leader of the House): 8ir, we shall have no further
business to place before the Council until the other Chamber reaches a
decision on an important Bill now pending before it. I am not in a posi-
tion to forecast with any confidence the date on which the debate on the
Bill in question will be concluded in another place. But the House will
realise that with a view to the avoidance of delay in the conclusion of
the business of the Session it is urgently necessary that,. in the event of
the Assembly passing the Bill, there should be a meeting of the Council
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for the laying of the Bill on the day following the passing thereof by
the Assembly. On the other hand, I should be reluctant to impose on
Honourable Members of this Council the inconvenience of attending &
meeting which would be wholly infructuous if there were no Bill to be
laid. I suggest therefore for your consideration that you might perhaps
see fit to adjourn the Council to a day and hour to be announced here-
after und to fix the day of the next meeting by circular as soon as develop-
ments elsewhere enable you to decide what the date should be.

Tae HoNOURABLE Ral Bamapur Lara RAM SARAN DAS: Most of
the non-officials are business men who cannot afford to wait here indefi-
nitely, and if the Honourable the Leader of the House kindly gives us
-at least two days’ notice, we shall then all be able to attend.

Tre HoNourasLE S1e ARTHUR FROOM: 1 did not quite catch what
my Honourable friend, Lala Ram Saran Das, said, but if I may be allowed:
to say so, I think that the proposal of the Honourable the Leader of the
House is the best one that he can put under the most distressing circum-
stances in which we are stopping here in Delhi. At the same time I
think the urgenoy of laying the Bill when it is passed on the table of this
House is very great and I am not quite sure whether circulars, as suggested
by the Honourable the Leader of the House, will altogether meet the
case. A circular will be necessary, but it could be augmented by o special
call on the telephone wires if it is necessary to meet to-morrow morning
or afternoon. In any case a number of Members are in their Houses
during the day, and a sufficient number could be got at to form a quorumr
to go on with the business as soon as we can.

Tae HoNouraBLE THE PRESIDENT: May I ask the Leader of the
House whether he has got recent information from another place which
might enable him to say whether the important Bill to which he referred
is likely to be disposed of there to-day?

TreE HoNourRABLE KHAN Bamapur Sir MUHAMMAD HABIBULLAR
Sams Baabur: No, Sir.

Tae HoNouraBLE THE PRESIDENT: I quite realise the difficulty that
has been mentioned by the Honourable Rai Bahadur Lala Ilam Saran
Das. At the same time I think he will realise that if in this particular
case I wait till I am informed that there is a Bill ready to be laid and
then T give Honourable Members 2 or 3 days’ notice there is likely to be
very considerable delay before Honourable Members will finally be able
to reach their homes and attend to their duties. I think, therefore, that
I have to agree with the Honourable 8ir Arthur Froom that the suggestion
which the Honourable the Leader of the House has made to me is really
the only feasible way of disposing of the matter. I shall see that as ample
notice as possible is given to Honourable Members, but it is essential T
think that the Council should meet, if possible, on the day following the
passing of the Bill so that it may be laid at once, and as soon as the Bill
is laid I shall be prepared to receive the views of the House as to how
soon it should be taken up for consideration here. The House is aware
that under the Standing Orders the ordinary period is three days’ notice.

Council will, therefore, now adjourn to a date and hour %o be notified to
them hereafter. '

The Council then adjourned to a date and hour to be notified hereafter.





